RATIFIED MINUTES OF MEETING NO.11/15 OF NORMS COMMITTEE-! (DES-| SECTION)
HELD ON 19.08.2014

Please note:-

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

(i) Similarly, a scanned copy of the Standard Deficiency Format, which may find a reference in
NC decisions, has also been attached in the end. This may also be referred to by the
concerned firm and may be responded accordingly.

The meeting No. 11/15 of the Norms Committee (NC-1) for the licensing year 2014-2015 was
held on19.08.2014 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2009-2014 / Handbook of Procedure Volume-I. The following Members of the Committee
were present in the meeting: -

SI.No. | Name of the representatives & | Room No. Telephone No. Deptt.
their Designation

1. Sh K.K. Tiwari LA 476 23063321 DHI, U.B.

2 Sh S.K. Jain, D.O. 428A 23063321 Extn.3318| DIPP, U.B.
23063166

3 Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459| DC(MSME),N.B.

Asstt. Dir. (Mech)

4, Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 | DGFT, U.B.

5 Sh. PriyaRanjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

| -The Committee considered the individual cases of the agenda of this meeting generated through the
online system of NIC. The decisions taken thereon are as under:

Case No.:8/14/80-ALC2/2011  Party Name: MOTHERSON  Meet No/Date:11/80-  Status:
SUMI SYSTEMS LTD ALC2/2014 Approved
1 19.08.2014
HQ File RLA File Lic.No/Date:0510300205
:01/80/050/00262/AM 12/ 105/24/040/00182/AM 12/ w&zol 1

\
ARVEEN SHARMPI
_Director Genera
irect [r)a{e General of ForeignTrade
. of Commerce & Industry
yog Bhawan, New Delhi-11




Decision : The Committee decided to ratify norms on the basis of C&PC O.M. No. 46011,106/2007-
PC-1l dated 30.9.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:21/8/80—ALC2/2014 Party Name: STANDARD NMeet No Daterli 80- Status:
RADIATORS PNT.LTD. ALCZ 20+ Deferred
PR SRR
HQ File RLA File TiINC D2t Rl 0R13A9 0 Defer
:01/80/050/00189/AM15/ 34 24 040:00074-ANM1 2 RIS I Date:30.09.2014
Decision : The Committee noted that the firm’s applicatior t&s ce2~ sent to DHI on 13.8.2014 for

examination & comments which is under their examination snc c22 222 to wait for their comments.
Case is deferred to 30.9.2014.

Case N0.:23/9/80-ALC2/2012  Party Name:BHARAT HEAVY  MeetN: Dze 10 8So- Status:
ELECTRICALS LIMITED ALCZ Z00: Deferred
1908207 <
HQ File ' RLA File Lic.No Date 790 0 23032 Defer
:01/80/050/00203/AM 13/ 1:09/24/040/00136/AM13/ 1306202 Date 31092014

Deci's'ion : The Committee noted that the said case has been forwardec 1o £2CG division for their
inputs and 11" reminder dated 13.8.2014 has been sent to them fo- expzz 1 ng tmeir inputs and
decided to wait for their comments, Case is deferred to 30.09.2014.

Case No.:6/7/80-ALC2/2013 Party Name:ALSTOM Meet No Date: )1 S0 Status:
TRANSPORT INDIA LIMITED ALC2 2014 Deferred
19.08.2014
HQ File RLA File Lic.No Date:0™ 030 is s Defer
:01/80/050/00100/AM 14/ :07/21/040/00366/AM 13/ 23.08.2012 Dae:30.09.2014

Decision : The firm’s representatives, Shri V. Parabaran, Procurement Manager alengwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-i, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

Case No.:18/15/80-ALC2/2012 Party Name:ALSTOM Meet No/Date: i1 §0- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710090331  Defer
:01/80/050/00353/AM 13/ :07/21/040/00397/AM 13/ 31.08.2012 Date:30.09.2014

Decision : The firm’s representatives, Shri V. Parabaran, Pracurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs]
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairmar
NC-, considered their request and asked them to furnish their reply at the earliest for consideratic~
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of their request. Case is deferred to 30.9.2014.

Case No.:32/5/80-ALC2/2014  Party Name: PRANITA Meet No/Date:11/80- Status:
ENGINEERING SOLUTIONS  ALC2/2014 Approved
PRIVATE LIMITED, 19.08.2014

HQ File RLA File Lic.No/Date:0710091836

:01/80/050/00117/AM15/ :07/21/040/00629/AM13/ 08.11.2012

Decision : The Committee decided to ratify norms on the basis of DC{MSME) U.0. No. 30(69)/14-
ME dated 19.8.2014 (Copy is to be forwarded to RA and firm}.

RLA may take necessary action accordingly.

Case No.:3/7/80-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date:11/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0910055381  Defer

:01/80/050/00097/AM 14/ :09/24/040/00544/AM 13/ 13.03.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 12.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:15/7/80-ALC2/2013  Party Name: LURGI INDIA Meet No/Date: 1 1/80- Status:
COMPANY PVT.LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510352785 Defer
:01/80/050/00109/AM 14/ :05/23/040/00004/AM 1 4/ 30.04.2013 Date:30.09.2014

Decision : The firm’s representative, Shri Sumanjeet Kumar, Manager Procurement (Logistics) has
attended the meeting and replied the queries of Technical Authorities(TAs) present in the meeting.
The Technical Authorities have asked them to submit the consolidated reply and for that they have
requested for the grant of sorne more time. The Chairman, NC-I, cansidered their request and asked
them to furnish their reply at the earliest for consideration of their request. Case is deferred to
30.9.2014.

Case No.:23/13/80-ALC2/2013 Party Name: ALSTOM Meet No/Date:11/80- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710095554  Defer
:01/80/050/00228/AM 14/ :07/21/040/00068/AM 14/ 23.05.2013 Date:30.09.2014

Decision : The firm's representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.
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Case No.:2/25/80-ALC2/2013 Party Name:THERMAL Meet No/Date: 11/80- Status:

SYSTEMS (HYDERABAD) ALC2/2014 Deferred
P.LTD., 19.08.2014
HQ File RLA File Lic.No/Date:0910056185 Defer
10 :01/80/050/00526/AM 14/ :09/24/040/00070/AM 14/ 30.05.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 10.06.2014
followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:3/25/80-ALC2/2013 Party Name:THERMAL Meet No/Date: 1 1/80- Status:
SYSTEMS (HYDERABAD) ALC2/2014 Deferred
P.LTD., 19.08.2014
HQ File RLA File Lic.No/Date:0910056186  Defer
1 :01/80/050/00527/AM 14/ :09/24/040/00069/AM 14/ 30.05.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 05.06.2014
followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.227/10/80-ALC2/2013 Party Name: SPARKLINE Meet No/Date:11/80- Status:
EQUIPMENTS PVT.LTD, ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:3110059032 Defer
:01/80/050/00182/AM 14/ :31/83/040/00040/AM 14/ 20.06.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to the deficiency letter dated 12.02.2014
followed by reminder dated 31.03.2014 and 29.5.2014. Meanwhile, the firm has informed that they
are sending their reply vide their e-mail dated 27.5.2014 but they have not furnished the same and
after that a final reminder dated 13.08.2014 has been given to the firm. The Committee decided to
wait for 15 days more to receive reply from the firm failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.

Case No.:10/15/80-ALC2/2013 Party Name: ALSTOM Meet No/Date:11/80- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710096369  Defer
:01/80/050/00266/ AM 14/ :07/21/040/00090/AM 14/ 02.07.2013 Date:30.09.2014

13 Decision : The firm’s representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-\, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

14 Case No.:11/15/80-A1L.C2/2013 Party Name:ALSTOM Meet No/Date: 11/80- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
H "\\/
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19.08.2014

HQ File ‘ RLA File Lic.No/Date:0710096370 Defer
:01/80/050/00267/AM 14/ :07/21/040/00126/AM 14/ 02.07.2013 Date:30.09.2014

Decision : The firm’s representatives, Shri V. Parabaran, Procurement Manager alongwith one
technical expert have attended the meeting and replied the queries of Technical Authorities(TAs)
present in the meeting. The Technical Authorities have asked them to submit the wastage details of
export products and for that they have requested for the grant of some more time. The Chairman,
NC-I, considered their request and asked them to furnish their reply at the earliest for consideration
of their request. Case is deferred to 30.9.2014.

Case No.:44/10/80-ALC2/2013 Party Name:BOTIL OIL  Meet No/Date:11/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 19.08.2014
HQ File ' RLA File ' Lic.No/Date:0510358721  Defer
:01/80/050/00199/AM 14/ :05/23/040/00113/AM 14/ 04.07.2013 Date:30.09.2014

Decision : The firm’s representative, Shri, H.S. Walia , General Manager (Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm’s reguest. Case is deferred to 30.9.2014.

Case No.:40/5/80-ALC2/2014 Party Name:ZENITH Meet No/Date:11/80- Status:
PRECISION PVT LTD , ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710097716  Defer
:01/80/050/00125/AM15/ :07/24/040/001 13/AM 14/ 23.08.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:43/5/80-ALC2/2014  Party Name: ZENITH Meet No/Date: | 1/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
19.08.2014
HO File RLA File Lic.No/Date:0710097714  Defer
:01/80/050/001 28/AM S/ 107/24/040/00156/AM 14/ 23.08.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:45/5/80-ALC2/2014 Party Name:ZENITH Meet No/Date:11/80- Status:
PRECISION PYT LTD ., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710097715  Defer
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01/80/050/00130/AM15/ :07/24/040/00136/AM 14/ 23.08.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 21.7.2014 has been sent 10 MSME on
13.8.2014 for examination & comments which is under their examination and decided to wait for
their comments. Case is deferred to 30.9.2014.

Case No.:9/5/80-ALC2/2014  Party Name: DYNAMATIC ~ Meet No/Date:11/80- Status:
TECHNOLOGIES LIMITED,  ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:07t0097934  Defer
:01/80/050/00094/AM 15/ -07/21/040/00389/AM 14/ 30.08.2013 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 13.8.2014 and decided to send final reminder to the firm failing which
the Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:50/15/80-ALC2/2013 Party Name: TERACOM Meet No/Date: 1 1/80- Status:
LIMITED ALC2/2014 Deferred
19.08.2014
‘HQ File RLA File Lic.No/Date:0510364316 Defer
:01/80/050/00306/AM 14/ :05/24/040/00199/AM t 4/ 03.09.2013 Date:30.09.2014

Decision : The Committee noted that firm has not furnished the Amendment Sheet as asked from
the firm vide letter dated 25.4.2014 followed by reminders dated 19.05.2014 and 13.08.2014 and
decided to send reminder to the firm. Case is deferred to 30.9.2014.

Case No.:1/2/80-ALC2/2014  Party Name: THERMAL Meet No/Date: 1 1/80- Status:
SYSTEMS (HYDERABAD)  ALC2/2014 Deferred
P.LTD., 19.08.2014

HQ File RLA File Lic.No/Date:0910057521  Defer

:01/80/050/00001/AM15/ :09/24/040/00263/AM 14/ 10.09.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 14.7.2014 has been sent to DHi on
24.7.2014 for examination & comments which is under their examination and decided to remind DHI
for expediting their comments. Case is deferred to 30.9.2014.

Case No.:15/19/80-ALC2/2013 Party Name: NETAFIM Meet No/Date:11/80- Status:
IRRIGATION INDIA ALC2/2014 Deferred
PVT.LTD. 19.08.2014

HQ File RLA File Lic.No/Date:3410038311  Defer

:01/80/050/00387/AM 14/ :34/24/040/00097/AM 14/ 22.10.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to C&PC on 09.1.242013
for examination & comments followed by reminders dated 20.5.2014, 24.6.2014 & 13.8.2014 and
decided to wait for their comments. Case is deferred to 30.9.2014,

Case No.:4/19/80-ALC2/2013 Party Name: JBM Meet No/Date: [ 1/80- Status:
KANEMITSU PULLEYS ALC2/2014 Deferred
PRIVATE LIMITED 19.08.2014

o
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HQ Fite ~ RLAFile Lic.No/Date:0510370156  Defer
:01/80/050/00376/AM 14/ :05/23/040/00313/AM 14/ 01.11.2013 Date:30.09.2014

Décision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:8/19/80-ALC2/2013 Party Name: BOTIL OIL Meet No/Date:11/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 19.08.2014
HQ File RLA File Lic.No/Date:0510370619  Defer
:01/80/050/00380/ AM 14/ :05/23/040/00310/AM 14/ 08.11.2013 Date:30.09.2014

Decision : The firm’s representative, Shri, H.S. Walia , General Manager (Commercial} have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-(, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm’s request. Case is deferred to 30.9.2014.

Case No.:13/19/80-ALC2/2013 Party Name: STERICAT ‘Meet No/Date:11/80- Status:
GUTSTRINGS PVT. LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510370609 Defer
:01/80/050/00385/AM 14/ :05/24/040/00249/AM 14/ 08.11.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 14.05.2014 has been sent to C&PC on
17.06.2014 for examination & comments followed by reminder dated 13.8.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014.

Case No.:10/2/80-ALC2/2014  Party Name: BHARAT HEAVY Meet No/Date: | 1/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710100276  Defer
-01/80/050/00010/AM 15/ 107/24/040/00292/AM 14/ 06.12.2013 Date:30.09.2014

Decision ;: The Committee noted that the firm has replied to DEIT directly vide their letter dated
25.7.2014 and decided to wait for DEIT comments. Case is deferred to 30.9.2014.

Case No.:33/25/80-ALC2/2013 Party Name: ZENITH Meet No/Date:11/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
19.08.2014
HQ File o RLA File Lic.No/Date:0710100457  Defer
:01/80/050/00557/ AM 14/ :07/24/040/00291/AM 14/ 11.12.2013 Date:30.09.2014

Decision : The Committee noted that the firm has not responded to the DES-I letter dated
28.02.2014 followed by reminder dated 28.03.2014, through which clarification on type of export
{whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The committee further noted that the firm has earlier informed that they would furnish their
reply within 15 days vide their letter dated 21.4.2015 but not furnished their reply. The Committee

N

N




28

29

also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 05.6.2014
followed by e-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:25/25/80-ALC2/2013 Party Name:GANDIKOTA Meet No/Date:11/80- Status:
THERMO CONTROLS PVT  ALC2/2014 Deferred
LTD 19.08.2014
HQ File ' RLA File ' Lic.No/Date:0910058650  Defer
:01/80/050/00549/AM 14/ :09/24/040/00472/AM 14/ 19.12.2013 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 20.6.2014 has beéh sent to MSME on
30.6.2014 for examination & comments followed by reminder date 13.08.2014 and decided to wait
for their comments. Case is deferred to 30.9.2014.

Case No0.:34/25/80-ALC2/2013 Party Name: ZENITH Meet No/Date:11/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710101167  Defer
:01/80/050/00558/AM 14/ :07/24/040/00322/AM 14/ 07.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to

30.5.2014.
Case No.:11/25/80-ALC2/2013 Party Name: ALSTOM Meet No/Date: | 1/80- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710101246  Defer
:01/80/050/00535/AM 14/ :07/21/040/00854/AM 14/ 10.01.2014 Date:30.09.2014
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Decision : The Committee noted that firm has not replied to deficiency letter dated 20.05.2014
followed by reminder dated 13.8.2014 and decided to send final reminder to the firm failing which
the Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:35/25/80-ALC2/2013 Party Name:ZENITH Meet No/Date: 1 1/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710101261  Defer
:01/80/050/00559/ AM 14/ :07/24/040/00325/AM 14/ 13.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm has not responded to the DES-| letter dated
28.02.2014 followed by reminder dated 28.03.2014, through which clarification on type of export
{whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The committee further noted that the firm has earlier informed that they would furnish their
reply within 15 days vide their letter dated 21.4.2015 but not furnished their reply. The Committee
also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 01.7.2014
followed by e-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the
-
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also noted that firm has not replied to deficiency letter dated 03.04.2014, reminder dated 01.7.2014
followed by e-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No0.:36/25/80-A1.C2/2013 Party Name: ZENITH Meet No/Date:11/80- Status:
PRECISION PVT LTD , ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710101249  Defer
:01/80/050/00560/AM 14/ :07/24/040/00339/AM 14/ 13.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 21.7.2014 has been sent to MSME on
13.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.

Case No.:37/25/80-ALC2/2013  Party Name: UNITED Meet No/Date:11/80- Status:
MANUFACTURING CO. ALC2/2014 Rejected
19.08.2014
HQ File ‘RLA File Lic.No/Date:0510376277
:01/80/050/00561/AM 14/ _:05/24/040/00379/AM14/ 16.01.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 03.04.2013
followed by reminder on 20.05.2014, e-mail message on 27.05.2014, final reminder dated
01.07.2014, e-mail message dated 04.07.2014. The Committee further noted that the firm has given
15 more days to furnish their reply but the firm failed to respond to the aforesaid communications
and decided to reject their case with the direction to pay the Custom Duty and applicable interest for
regularization of the license,

RA may take necessary action accordingly.

Case No.:24/25/80-ALC2/2013 Party Name: DEE Meet No/Date: 1 1/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 19.08.2014
HO File RLA File ' Lic.No/Date:0510376515  Defer
:01/80/050/00548/AM [ 4/ :05/23/040/00417/AM 14/ 20.01.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 24.06.2014

followed by reminder dated 13.8.2014 and decided to send reminder to the firm. Case is deferred to
30.9.2014.

Case No.:23/25/80-ALC2/2013 Party Name:DEE Meet No/Date: 1 1/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 19.08.2014
HQ File RLA File Lic.No/Date:0510376999  Defer
:01/80/050/00547/AM 14/ :05/23/040/00416/AM 14/ 24.01.2014 Date:30.09.2014

‘Decision : On the recommendation of the Technical Authority, DHI, present in the meeting, the

Committee decided to ask the firm to furnish Q.D. of item No. 1 & 2 and to clarify whether item No.3
& 4 is a machined or raw casting. Case is deferred to 30.9.2014.



Case No.:32/25/80-ALC2/2013 'Party Name:BHARAT HEAVY Meet No/Date:11/80- Status:

ELECTRICALS LIMITED \ALC2/2014 Deferred
119.08.2014

' HQFile RLA File Lic.No/Date:0910059091  Defer

36 :01/80/050/00556/AM14/ :09/24/040/00326/AM14/ 28.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 28.2.2014 for
}examination & comments followed by reminder dated 20.5.2014 & 13.08.2014 and decided to wait
[for their comments. Case is deferred to 30.9.2014.

Case No.:38/25/80-ALC2/2013 Party Name: ESSAR Meet No/Date: 1 1/80- Status:
PROJECTS (INDIA) LTD. ALC2/2014 Deferred
19.08.2014
'HQ File ~ RLAFile Lic.No/Date:5210040638 Defer
:01/80/050/00562/AM 14/ :52/24/040/00044/AM 14/ 28.01.2014 Date:30.09.2014

i37 Decision : The Committee noted that firm has not replied to the deficiency letter dated 28.03.2014
followed by reminder dated 19.05.2014, email message on 12.5.2014, final reminder dated
13.08.2014 and decided to wait for 15 days more to receive reply from the firm failing which the
Committee would be constrained to reject their case with direction to pay the Custom Duty and

applicable interest for regularization of the license. Case is deferred to 30.09.2014.

Case No.:1/25/80-ALC2/2013 Party Name: ALSTOM INDIA  |Meet No/Date:11/80- Status:
LIMITED, ALC2/2014 Deferred
19.08.2014 |
. EHQ File RLA File Lic.No/Date:3210072580 Defer
38 :01/80/050/00525/AM 14/ :32/21/040/00177/AM14/ 30.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s reply dated 07.04.2014 has been sent to DHI on
05.6.2014 for examination & comments followed by reminder dated 13.08.2014 and decided to wait
ifor their comments. Case is deferred to 30.9.2014. !

Case No.:13/25/80-ALC2/2013 Party Name: BOYSEN INDIA | Meet No/Date:11/80- Status:
LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510377960  Defer
139 :01/80/050/00537/AM 14/ :05/23/040/00432/AM 14/ 31.01.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s rebly dated 23.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
30.9.2014.

Case No.:7/5/80-ALC2/2014  Party Name:ICEM Meet No/Date:11/80- Status:
| ENGINEERING COMPANY  |ALC2/2014 Deferred
| PRIVATE LIMITED, 19.08.2014
40 HQ File RLA File Lic.No/Date:0310769175  Defer
:01/80/050/00092/AM15/ :03/94/040/00983/AM 14/ 04.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiencyr letter dated 24.06.2014

PARVEEN SHARMA
Dy. Director General
Directorate General of ForeignTrade
Ministry of Commerce & Industry
Udyog Bhawan, New Dethi-11




followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

* Case No.:19/25/80-ALC2/2013  Party Name:DICKINSON Meet No/Date: | 1/80- Status:
FOWLER PVT. LTD. ALC2/2014 Approved
19.08.2014
HOQ File RLA File Lic.No/Date:0710101974
01/80/050/00543/AM 14/ -07/24/040/00396/AM 14/ 05.02.2014

4]
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Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
theiriD No. 12/115/2014-TSW/41 dated 19.08.2014 which are as under:-
1. Import items from SI. No. 1 to 45 may be allowed on net to net basis with accountability
clause.
2. Import item at SI. No. 46 may be allowed on net to net basis as claimed by the firm.
3. import items from SI. Nos. 47 to 66 may be allowed on net to net basis with accountability
clause.
4. Import items from SI. No. 67 to 69 may be allowed as 1.04 Cubic Mtr./Cubic Mtr. content in
the export products as claimed by the applicant.
5. Import items from Si. No. 70 to 91 may be allowed as 1.02 Mtr./Mtr. content in the export
products,
6. Import items from SI. No. 92 to 96 may be allowed on net to net basis with accountability
clause.
7. Import item at Sl. No. 97 may be allowed on net to net basis as claimed by the firm.
8. Import items at SI. No. 98 & 99 may be allowed on net to net basis with accountability
clause.

-RLA may take necessary action accordingly.

Case No.:18/25/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:11/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 19.08.2014
HQ File RLA File Lic.No/Date:0510378995  Defer
:01/80/050/00542/ AM 14/ :05/23/040/00451/AM 14/ 11.02.2014 Date:30.09.2014

Decision : The firm’s representative, Shri, H.S. Walia , General Manager {Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imported goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-l, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm’s request. Case is deferred to 30.9.2014.

Case No.:27/25/80-ALC2/2013 Party Name:BOTIL OIL Meet No/Date:11/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL 19.08.2014
HQ File RLA File Lic.No/Date:0510378994  Defer
:01/80/050/00551/AM 14/ :05/23/040/00455/AM 14/ 11.02.2014 Date:30.09.2014

.‘!\/
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Decision : The firm’s representative, Shri, H.S, Walia , General Manager {Commercial) have
attended the meeting. The Chairman, NC-I has explained him the necessity of furnishing a certificate
from the duly authorised officer of the Directorate General of Hydro Carbons in the Ministry of
Petroleum and Natural Gas, Government of India, to the effect that the said imparted goods are
required for petroleum operations. The said firm representative agreed for furnishing the aforesaid
and sought time. The Chairman, NC-I, considered his request and asked him to furnish the requisite
document at the earliest for consideration of firm’s request. Case is deferred to 30.9.2014.

Case No.:4/2/80-ALC2/2014  Party Name: THYSSENKRUPP Meet No/Date:11/80- Statds:
INDUSTRIES INDIA PVT.LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File . Lic.No/Date:0310770845  Defer
:01/80/050/00004/AM 15/ :03/95/040/00907/AM 14/ 18.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:48/5/80-ALC2/2014 Party Name: PUTZMEISTER  Meet No/Date:11/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 19.08.2014

HQ File RLA File Lic.No/Date: 1710005701  Defer

:01/80/050/00133/AM [ 5/ 117/24/040/0011 7/ AM 14/ 18.02.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 20.5.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:5/25/80-ALC2/2013 Party Name: SOGEFI MNR Meet No/Date:11/80- Status:
FILTRATION INDIA PVT ALC2/2014 Deferred
LTD, 19.08.2014
HQ File RLA File Lic.No/Date:0710102212 Defer
-01/80/050/00529/ AM 14/ :07/24/040/00376/AM 14/ 19.02.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DIPP on 05.5.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. Case is deferred to 30.9.2014.

Case No.:7/2/80-ALC2/2014  Party Name: TRANSASIA BIO Meet No/Date:11/80- Status:
MEDICALS LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA Fiie Lic.No/Date:0310771504  Defer
:01/80/050/00007/AM 15/ :03/95/040/00849/AM 14/ 24.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has n.ot replied to deficiency letter dated 13.06.2014
given by DEIT directly followed by DGFT reminder dated 24.06.2014 & 13.08.2014 and decided to
wait for firm’s reply. Case is deferred to 30.9.2014.

>
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Case No.:11/2/80-ALC2/2014 Party Name: NIKHTISH Meet No/Date:11/80- Status:

ENTERPRISES ALC2/2014 Deferred
159.08.2014
HQ File RLA File Lic.No/Date:3110062747 Defer
:01/80/050/00011/AM 15/ :31/83/040/00208/AM 14/ 24,02.2014 Date:30.09.2014

Decision : The Committee noted that the firm's r.epiy dated 20.5.2014 has been sent to MSME on
01.8.2014 for examination & comments and decided to remind MSME for expediting their
comments. Case is deferred to 30.9.2014.

Case N0.:9/2/80-ALC2/2014  Party Name: DECON INDIA Meet No/Date: [ 1/80- Status:
PLASTICS PVT. LTD., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:3110062832 Defer
:01/80/050/00009/AM 15/ -31/83/040/00231/AM 14/ 26.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.05.2014
given by C&PC directly followed by DGFT reminder dated 13.08.2014 and decided to wait for firm’s
reply. Case is deferred to 30.9.2014.

Case No.:3/2/80-ALC2/2014 Party Name:L&T-MHI Meet No/Date:11/80- Status:
BOILERS PVT. LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310772317  Defer
:01/80/050/00003/AM 15/ :03/95/040/00888/AM 14/ 27.02.2014 Date:30.09.2014

Decision : The Committee noted that firm has not r.e.plied 1o deficiency letter dated 28.07.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:34/5/80-ALC2/2014 Party Name: STERLITE Meet No/Date: 11/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310773184  Defer
:01/80/050/00119/AM 15/ :03/95/040/00894/AM 14/ 06.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 18.06.2014
given by DEIT directly foliowed by DGFT reminder dated 30.6.2014, final reminder dated 13.08.2014
and decided to wait for firm's reply. Case is deferred to 30.9.2014.

Case No.:42/5/80-ALC2/2014  Party Name:ZENITH Meet No/Date:11/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
19.08.2014
HO File RLA File Lic.No/Date:0710102670  Defer
:01/80/050/00127/AM15/ -07/24/040/00443/AM 14/ 06.03.2014 Date:30.09.2014

Decision : The Committee noted that the firm has not responded to the DES-I letter dated
23.05.2014 followed by e-mail message on 27.05.2014, through which clarification on type of export
{whether physical export or deemed export against invalidation letter to EPCG license) has been
sought. The Committee also noted that firm has not replied to deficiency letter dated 02.07.2014
followed by e-mail dated 04.07.2014 and decided to send final reminder to the firm failing which the




Committee would be constrained to reject their case with direction to pay the Custom Duty and
applicable interest for regularization of the license. Case is deferred to 30.9.2014.

Case No.:5/5/80-ALC2/2014 Party Name: BLUE STAR LTD. Meet No/Date:11/80- Status:
ALC272014 Approved
19.08.2014

HQ File RLA File Lic.No/Date:0310773653

:01/80/050/00090/AM 15/ :03/94/040/00639/AM 14/ 16.03.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/115/2014-TSW/53 dated 19.08.2014 which are as under:-

1. Description, quantity & net weight of export products may be specified as under:

Sl Description | Quantity Net Export

No. 1 (in Nos.} Weight (Kgs.)

1 Condensing Unit
Model: RAAB/UAAB/RAAC/UAA CI18 160 8962
Model: RAAB/UAAB/RAAC/UAA C24 226 14864
Model: RAAB/UAAB/RAAC/UAA C30 324 21646
Medel: RAAB/UAAB/RAAC/UAA C36 150 10242
Model: RAAB/UAAB/RAAC/UAA C42 211 15133
Model: RAAB/UAAB/RAAC/UAA C48 306 22797
Model: RAAB/UAAB/RAAC/UAA C60 441 41802
Model: RAAB/UAAB/RAAC/UAA C72 138 14359
Top Discharge Unit
Model: RNTD/WNTD/UNTDI8 1109 39214
Model: RNTD/WNTD/UNTD24 206 12187
Model: RNTD/WNTD/UNTD30 552 32954
Model: RNTD/WNTD/UNTD36 165 10606
Model: RNTD/WNTD/UNTDA42 91 6755
Model: RNTD/WNTD/UNTD48 224 15474
Model: RNTD/WNTD/UNTD60 275 24115
Model: RNTD/WNTD/UNTD72 77 7002
Model: RNTD/WNTD/UNTDS|I 7 666
Model: RNTD/WNTD/UNTD9%4 67 6844
Condensing Units with OS
Model: RAAB/UAAB/RAAC/UAA C2408 14 855
Model: RAAB/UAAB/RAAC/UAA C30 OS 80 5369
Model: RAAB/UAAB/RAAC/UAA C360S 43 2946
Model: RAAB/UAAB/RAAC/UAA C420S8 45 3236
Model: RAAB/UAAB/RAAC/UAA C480S 51 3813
Model: RAAB/UAAB/RAAC/UAA C600S 48 4140
Top Discharge Unit wih OS
Model: RNTD/WNTD/UNTD24 OS 10 587
Model: RNTD/WNTD/UNTD30 OS 5 300
Model: RNTD/WNTD/UNTD36 OS 76 4452
Model: RNTD/WNTD/UNTD42 OS 12 838
Model: RNTD/WNTD/UNTD48 OS 27 1992
Model: RNTD/WNTD/UNTD60 OS 73 6350
Model: RNTD/WNTD/UNTD72 OS 24 2178

S
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Indoor Unit

Model: RMDW/RMEW/UMCW/ RMCW/UMEW 68 1047
18/UMCWI18T

Model: RMDW/RMEW/UMCW/ RMCW/UMEW 100 1930
24/UMCW?24T

Model: RMDW/RMEW/UMCW/ RMCW/UMEW 54 1042
30/ UMCW30T

Model: RMDW/RMEW/UMCW/ RMCW/UMEW 81 1612
36/UMCW36T

Total 5540

Word “Relevant” may be prefixed with the description of import items at SI.No.
1,2&10.

Quantity of import item at SI. No. 1 may be allowed as 1.01 Kgs./Kg. content in
the export products.

Quantity of import item at SI. No. 2 may be allowed as 1.02 Kgs./Kg. content in
the export products.

Quantities of import items from S| .No. 3 to 6 & 8 may be allowed on net to net
basis with accountability clause.

Import item at Sl. No. 7 may be deleted as there is no manufacturing activity on
this item.

Impart item at Sl. No. 9 may be deleted as firm has not submitted details of this
item and specific use of this item.

Quantity of import item at SI. No. 10 may be allowed as 1.01 Kgs./Kg. content in
the export products.

RLA may take necessary action accordingly.

Case No.:6/5/80-ALC2/2014 Party Name:BLUE STAR LTD. Meet No/Date:11/80- Status:
ALC2/2014 Approved
19.08.2014

HQ File RLA File Lic.No/Date:0310773656

=01/80/050/00091/AM L5/ :03/94/040/00640/AM 14/ 10.03.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/115/2014-TSW/54 dated 19.08.2014 which are as under:-

1.

Description, quantity & net weight of export products may be specified as
under;

Sl

No.

Description Quantity Net Weight/Unit
(inNos.) (Kgs.)

Fan Coil Unit

Model; RIZX/UIZX/UIZE/WIHE 024 283 259

Model: RIZX/UIZX/UIZE/WIHE 030 948 26

Model: RIZX/UIZX/UIZE/WIHE 036 391 37.11

Model: RIZX/UIZX/UIZE/WIHE 042 425 26.35

Model: RIZX/UIZX/UIZE/WIHE 048 566 37.9

Model: RIZX/UIZX/UIZE/WIHE 060 547 36.75
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Model: RIZX/UIZX/UIZE/WIHE 072 337 53.57
Model: RILE/UILE 024 47 28.31
Model: RILE/UILE 042 24 38.25
Model: RILE/UILE 048 137 51.60
Model: RILE/UILE 060 210 49.90
Model: RILE/UILE 072 166 51.60
Total 4081

1. Word “Relevant” may be prefixed with the description of import items at SI.No. 1, 2

& 3.

2. Quantity of import item at Sl. No. 1 may be allowed as 1.01 Kgs./Kg. content in the
export products.
3. Quantity of import item at Sk. No. 2 may be allowed as 1.02 Kgs./Kg. content in the
export products.
4. Quantity of import item at SI. No. 3 may be allowed as 1.05 Sg.mtrs./Sq.Mtr.
content in the export products.
5. Quantities of import items from S| .No. 4 & 5 may be allowed as 4081 Nos. each on

net to net basis with accountability clause.

RLA may take necessary action accordingly.

Case No.:33/5/80-ALC2/2014

HQ File

:01/80/050/001 18/AM15/

Party Name: PHOENIX FOILS

PVT.LTD.

RLA File
:03/95/040/00941/AM 14/

Meet No/Date:11/80-

ALC2/2014
19.08.2014

Status:
Approved

Lic.No/Date:0310773858

11.03.2014

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/115/2014-TSW/55 dated 19.08.2014 which are as under:-

1.
2.

Word “Strips” may be deleted from the description of import item.

Item of import shall be “Prime” only and import of “Secondary” and “Defectives” may not

be allowed.

Import item shall be of relevant grade and thickness as contained in the export products.
Taking clue from SION C-2008, quantity of import item may be allowed as 1.075 Kgs./Kg.

content in the export product as claimed by the firm.

RLA may take necessary action accordingly.

Case No.:35/5/80-ALC2/2014 Party Name: OIL STATES

‘HQ File

:01/80/050/00120/AM15/

Decision : The Committee noted that the firm’s reply dated 05.08.2014. has been sent to DHi on
11.8.2014 for examination & comments and decided to wait for their comments. Case is deferred to
'30.9.2014.

INDUSTRIES (INDIA)
PVT.LTD.

RLA File
:03/95/040/00974/AM 14/

Meet No/Date:11/80-
ALC2/2014
19.08.2014

Lic.No/Date:0310774051
11.03.2014

_/\// ,_

Status:
Deferred

Defer
Date:30.09.2014



Case No.:13/5/80-ALC2/2014 |Party Name: MAKSTEEL Meet No/Date: 1 1/80- Status:

WIRE HEALDS P. LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:3410039543 Defer
57 1:01/80/050/00098/ AM15/ :34/24/040/00307/AM 14/ 12.03.2014 ‘Date:30.09.2014

Decision : The Committee noted that firm has not replied to defi>ciéncy letter dated 09.07.2014
followed by e-mail message on 11.07.2014 and decided to remind firm for expediting their reply.
Case is deferred to 30.9.2014.

Case No.:14/5/80-ALC2/2014  Party Name:MAKSTEEL WIRE [Meet No/Date: 11/80- Status:
HEALDS P. LTD ALC2/2014 Deferred
19.08.2014 |
58 HQ File RLA File Lic.No/Date:3410039544  Defer
:01/80/050/00099/AM 15/ :34/24/040/00306/AM 14/ 112.03.2014 Date:30.09.2014

DeClSlon The Committee noted that firm has not replied to deficiency letter dated 135 08 2014 and
decided to wait for their reply. Case is deferred to 30.9.2014.

Case No.:11/5/80-ALC2/2014 Party Name: ANALYSER Meet No/Date:11/80- Status:
INSTRUMENT CO.PVT.LTD. |ALC2/2014 Deferred
| 19.08.2014
59 HQ File RLA File Lic.No/Date: 1310046344  Defer
|:01/80/050/00096/AM 15/ :13/24/040/00056/AM 14/ 13.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not repl-ied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:24/5/80-ALC2/2014 Party Name: ISGEC HEAVY  |Meet No/Date:11/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
119.08.2014
o HQFile ~ [RLAFile ) Lic.No/Date:0510382119 Defer
:01/80/050/00109/AM1S/ :05/23/040/00496/AM 14/ 19.03.2014 Date:30.09.2014

Decision : The Commlttee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for their reply. Case is deferred to 30.9.2014.

Case No.:25/5/80-ALC2/2014  Party Name: ISGEC HEAVY  |Meet No/Date: 11/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
19.08.2014
61 HQ File ~ RLA File Lic.No/Date:0510382120  Defer
:01/80/050/00110/AM15/ :05/23/040/00505/AM 14/ 19.03.2014 Date:30.09.2014

Decision : The Committee noted that firrﬁ has not replied to deficiency letter dated 13.08.2014 and
decided to wait for their reply. Case is deferred to 30.9.2014.

Case No.:44/5/80-ALC2/2014  Party Name:Y-TEC INDIA | Meet No/Date: 1 1/80- Status:
PVT. LTD,, ALC2/2014 Deferred
62 19.08.2014
{HQ File RLA File \Lic.No/Date:0510382360 Defer
SHARMP;
Director Genera
Dtrecto[r)ate General of ForeignTrade

Commerce & Indus
MS:is;c?gdhawan New Dethi-11
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01/80/050/00129/AM 15/ :05/24/040/00481/AM 14/ 21.03.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 01.7.2014
and the firm has not clarified type of export {(whether physical export or deemed export against
invalidation letter to EPCG license} which has been sought vide DES-|I letter dated 23.05.2014
followed by e-mail message on 27.5.2014 and reminder dated 12.8.2014. The Committee further
noted that the firm has not responded to the aforesaid letters and decided the following:

{i) toremind MSME for expediting their comments;

{ii) to send reminder to firm.

Case is deferred to 30.9.2014.

Case No.:28/5/80-AL.C2/2014 Party Name: DEE Meet No/Date:11/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 15.08.2014
HQ File RLA File Lic.No/Date:0510382687 Defer
:01/80/050/00 1 13/AMI15/ :05/23/040/00533/AM 14/ 25.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No0.:29/5/80-ALC2/2014 Party Name: DEE Meet No/Date: 1 1/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 19.08.2014
HQ File RLA File Lic.No/Date:0510382690  Defer
:01/80/050/001 14/AM15/ :05/23/040/00534/AM14/ 25.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case N0.:36/5/80-ALC2/2014 Party Name: SHAKTI PUMPS  Meet No/Date:11/80- Status:
(INDIA) LTD., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:5610003945  Defer
:01/80/050/00121/AM 1 5/ :56/24/040/00054/AM 14/ 26.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 24.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:15/5/80-ALC2/2014 Party Name: JOHNSON Meet No/Date: I 1/80- Status:
MATTHEY INDIA PVT, LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510382898 Defer
:01/80/050/00100/AMI15/ :05/23/040/00551/AM14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to

30.9.2014.
\ y
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Case No.:16/5/80-ALC2/2014 Party Name: JOHNSON Meet No/Date:11/80- Status:

MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510382895  Defer
:01/80/050/00101/AM 15/ :05/23/040/00548/AM 14/ 27.03.2014 Date:30.09.2014

Decision : The Committeé noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30,9.2014.

Case No.:17/5/80-ALC2/2014  Party Name: JOHNSON Meet No/Date: 11/80- Status:
MATTHEY INDIA PVT.LTD. ALC2/2014 Deferred
19.08.2014
HOQ File RLA File Lic.No/Date:0510382896  Defer
:01/80/050/00102/AM 15/ :05/23/040/00549/ AM 14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:18/5/80-ALC2/2014 Party Name: JOHNSON Meet No/Date:11/80- Status:
MATTHEY INDIA PVT.LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510382899 Defer
:01/80/050/00103/AM 15/ :05/23/040/00552/AM 14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:19/5/80-ALC2/2014 Party Name: JOHNSON Meet No/Date: 1 1/80- Status:
MATTHEY INDIA PVT. LTD., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510382897  Defer
:01/80/050/00104/AMI 5/ :05/23/040/00550/AM 14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:20/5/80-ALC2/2014  Party Name: JOHNSON Meet No/Date:11/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
19.08.2014
HOQ File ' RLA File ' Lic.No/Date:0510382894  Defer
:01/80/050/00105/AM15/ 105/23/040/00547/AM14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm's reply. Case is deferred to
30.9.2014.
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Case N0.:21/5/80-ALC2/2014  Party Name: JOHNSON Meet No/Date:11/80- Status:

MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510382893  Defer
:01/80/050/00106/AM 15/ 105/23/040/00546/AM 14/ 27.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:26/5/80-ALC2/2014 Party Name: BORG WARNER  Meet No/Date:11/80- Status:
EMISSIONS SYSTEMS INDIA ALC2/2014 Deferred
PVT.LTD 19.08.2014

HQ File "~ RLAFile Lic.No/Date:0510383080 Defer

:01/80/050/00111/AM 15/ :05/23/040/0054 1/AM14/ 28.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 05.06.2014
followed by reminder dated 13.08.2014 and decided to wait for firm’s reply. Case is deferred to
30.9.2014.

Case No.:23/5/80-ALC2/2014 Party Name: ADORE MEDI Meet No/Date: 1 1/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510383193  Defer
:01/80/050/00108/AM 15/ :05/23/040/00517/AM 14/ 31.03.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter déted 07.07.2014 and
decided to remind firm for expediting their reply. Case is deferred to 30.9.2014.

Case No.:22/5/80-ALC2/2014 Party Name: DRIPLEX WATER Meet No/Date: ! 1/80- Status:
ENGINEERING LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0510383361  Defer
:01/80/050/00107/AM 15/ :05/23/040/00463/AM 14/ 01.04.2014 Date:30.09.2014

Deciston : The Committee noted that firm has so.ught for three weeks time vide their letter dated
21.07.2014 which was expired and a reminder dated 13.08.2014 has been sent to the firm. The
Committee decided to wait for firm’s reply. Case is deferred to 30.9.2014.

Case No.:14/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date:11/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310777072  Defer
:01/80/050/00182/AM 15/ :03/95/040/01028/AM 14/ 04.04.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 24.07.2014 sent
by DEIT directly followed by DGFT reminder dated 01.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014. .
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Case No.:13/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date:11/80-  Status:

TECHNOLOGIES LTD, ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310777350  Defer
:01/80/050/00181/AM15/ :03/95/040/01027/AM 14/ 07.04.20t4 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.08.2014 sent
by DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014.

Case No.:18/8/80-ALC2/2014 Party Name: TRIDENT TOOLS Meet No/Date: 1 1/80- Status:
LIMITED. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310777556  Defer
:01/80/050/00186/AM 15/ :03/95/040/00007/AM15/ 08.04,2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DIPP on 01.7.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. The Committee further noted that the firm has not clarified type of export {whether
physical export or deemed export against invalidation letter to EPCG license) which has been sought
vide DES-I letter dated 01.07.2014 followed by reminder on 13.8.2014 and decided to wait for firm’s
reply. Case is deferred to 30.9.2014.

Case No.:17/8/80-AL.C2/2014  Party Name: SHREE Meet No/Date: 11/80- Status:
SATYANARAYAN ALC2/2014 Deferred
INDUSTRIAL SUPPLIERS 19.08.2014
PVT. LTD.

HQ File RLA File Lic.No/Date:0310777895  Defer

:01/80/050/00185/AM15/ :03/95/040/00008/AM 15/ 10.04.2014 Date:30.09.2014

Decision : The Committee decided to ask the firm to furnish information in respect of SI. No. 4, 5 &
11 of Standard Deficiency Format, export product wise, on recommendation of the Technical
Authority, DIPP present in the meeting. Case is deferred to 30.9.2014.

Case No.:38/5/80-AL.C2/2014 Party Name: VEELINE MEDIA Meet No/Date:11/80- Status:
LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0210202416  Defer
:01/80/050/00123/AM15/ :02/24/040/00229/AM 14/ 11,04,2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 12.08.2014. The
Committee further noted that firm’s clarification on type of export (whether physical export or
deemed export against invalidation letter to EPCG license} has been sought vide DES-| letter dated
26.05.2014 which has not been received till date and decided to remind firm for furnishing the
requisite information/reply. Case is deferred to 30.09.2014.

Case No.:1/8/80-ALC2/2014  Party Name:NETAFIM Meet No/Date: 1 1/80- Status:
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IRRIGATION INDIA ALC2/2014 Deferred

PVT.LTD. 19.08.2014
HQ File RLA File Lic.No/Date:3410039802  Defer
:01/80/050/00169/AM15/ :34/24/040/00309/AM 14/ 15.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to C&PC on 01.07.2014
followed by reminder dated 13.8.2014. The Committee further noted that firm's clarification on type
of export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 01.07.2014 followed by reminder dated 13.8.2014 which has not
been received till date and decided the following:

(i) to wait for C&PC comments;

(i} to wait for firm’s reply.

Case is deferred to 30.5.2014.

‘Case No.:16/8/80-ALC2/2014  Party Name: TEMA INDIA Meet No/Date: 11/80- Status:

: LIMITED ALC2/2014 Deferred
19.08.2014

HQ File RLA File Lic.No/Date:0310778836  Defer

:01/80/050/001 84/ AM 15/ :03/95/040/00054/AM 15/ 21.04.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm’s reply. Case is deferred to 30.9.2014.

Case No.:9/8/80-ALC2/2014  Party Name: ICEM Meet No/Date: 1 1/80- Status:
ENGINEERING COMPANY  ALC2/2014 Deferred
PRIVATE LIMITED, 19.08.2014

HQ File RLA File Lic.No/Date:0310779043  Defer

:01/80/050/00177/AM 15/ 103/94/040/00034/AM15/ 22042014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm’s reply. Case is deferred to 30.9.2014.

Case No.:15/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date: [ 1/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310778994 Defer
:01/80/050/001 83/ AM1S/ :03/95/040/00014/AM15/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.08.2014
given DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to wait for firm’s reply.
Case is deferred to 30.9.2014,

Case No.:19/8/80-AL.C2/2014 Party Name: IND-SPHINX Meet No/Date:11/80- Status:
PRECISION LTD., ALC2/2014 Deferred
15.08.2014
HQ File RLA File Lic.No/Date:2210014810 Defer
:01/80/050/00187/AM 15/ :22/24/040/0000t/AMI1S/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 13.8.2014

for examination & comments which is under their examination and decided to wait for their
A P
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comments. Case is deferréd fo .30.9.2014.

Case No.:20/8/80-ALC2/2014 Party Name:IND-SPHINX Meet No/Date:11/80- Status:
PRECISION LTD., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:2210014809  Defer
:01/80/050/00188/AM 15/ :22/24/040/00002/AM15/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 13.8.2.014
for examination & comments which is under their examination and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:22/8/80-ALC2/2014 Party Name: TEXMACO UGL  Meet No/Date:11/80- Status:
RAIL PRIVATE LIMITED.  ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0210202766  Defer
:01/80/050/00190/AM | 5/ :02/24/040/00010/AM 15/ 25.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 01..7.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:2/5/80-ALC2/2014 Party Name: ENERTECH Meet No/Date:11/80- Status:
ENGINEERING PVT LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0910060055 Defer
:01/80/050/00087/AM15/ :09/24/040/00003/AM 15/ 12.05.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHl on 21.7.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 30.9.2014.

Case No.:1/11/80-ALC2/2014 Party Name: HITTCO TOOLS  Meet No/Date:11/80- Status:
LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710104425  Defer
:01/80/050/00249/AM15/ :07/24/040/00063/AM 15/ 23.05.2014 Date:30.09.2014

Decision : The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Bangalore for forwarding the same. The Committee also decided to send

the copy of would be correspondence in this regard to firm for their information. Case is deferred to
30.9.2014.

S.No.271
Case No. A~03 M/s. L & T-MHI | HQF.N0.01/80/162/00348/AM14/DES- | Lic. No. & date
Boilers Pvt. Ltd., | |
Meeting No.11/15 Mumbai RA.F.N0.03/95/039/00004/AM11 0310760909




Date: 19.08.2014 Request for fixation of norms for | dt.06.12.2013
Annual requirement under para
4.24(v)

Decision : The Committee noted that the firm’s reply dated 09.8.2014 has been sent to DHI on
14.8.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
30.9.2014.

S.N0.272

Case No. A-01 M/s.  Analyser | HQF.No.01/80/162/00032/AM15/DES- | Lic. No. & date
Instruments Co. | |

Meeting No.11/15 Pvt. Ltd., Kota | RA.F.N0.13/24/040/00281/AM14 1310044806

Date: 19.08.2014 (Rajasthan) Ratification of norms dt.17.10.2013

Decision : The Committee noted that the firm’s reply dated 02.5.2014 is not proper and decided to ask
the firm to furnish pointwise reply to deficiency letter dated 16.05.2014(Copy of letter to be forwarded
to firm again). Case is deferred to 30.9.2014.

S.N0.273
Case No. A/R-42 M/s. Bharat | HQF.N0.01/80/050/00773/AM11/DES- | Lic. No. & date
Heavy |
Meeting No.11/15 Electricals RA.F.N0.09/24/040/00380/AM11 0910044575
Date: 19.08.2014 Limited, Ratification of norms dt.06.12.2010
L Hyderabad

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.274
Case No. A/R-125 M/s. Tema India | HQF.N0.01/80/050/00185/AM14/DE | Lic. No. & date
Ltd., Mumbai S-|
Meeting N0.11/15 RA.F.N0.03/95/040/00187/AM14 0310737757
Date: 19.08.2014 Request for revision of norms dt.14.06.2013

Decision : The Committee noted that firm has not replied to the deficiency letter dated 31.03.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.

S.No.275
| Case No. A/R-98 M/s. Bharat | HQF.N0.01/80/050/00573/AM11/ | Lic. No. & date
: Heavy Electricals | DES.I

Meeting No.11/15 Ltd., Hyderabad RA.F.No.09/24/040/00223/AM11 0910043468
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Date: 19.08.2014 | Fixation of Norms [dt.09.09.2010 |
Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

No.276
Case No. A/R-118 M/s.  Bharat | HQF.N0.01/80/050/00495/AM11/DE | Lic. No. & date
Heavy S.
Meeting No.11/15 Electricals Ltd., | RA.F.N0.09/24/040/00169/AM11 0910043002
]_Date: 19.08.2014 Hyderabad Fixation of Norms dt.06.08.2010

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

$.No.277

Eﬂse No. A/R-140 M/s.  Alstom | HQF.N0.01/80/050/01450/AMO04/DES.! | Lic. No. & date
(Meeting No.11/15 Projects india | RA.F.N0.03/24/042/00205/AM04 0310247081

] Date: 19.08.2014 i Ltd., Mumbai ] Fixation of norms dt.12.01.2004

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.N0.278

[ Case No. A/R-11 M/s. TRF Ltd., ] HQF.No.01/80/050/00053/AM12/DES.I | Lic. No. & date J
Meeting No.11/15 Kolkata RA.F.N0.02/24/040/00223/AM11 0210156321
Date: 19.08.2014 Ratification of norms dt.18.03.2011

Decision : The Committee noted that the firm’s revised application dated 20.6.2014 has been sent
alongwith their earlier application to DHI on 01.8.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.N0.279

[?ase No. A/R-12 jM/s. TRF Ltd., | HQF.N0.01/80/050/00052/AM12/DES.1 | Lic. No. & date

| Meeting No.11/15 | Kolkata | RA.F.N0.02/24/040/00224/AM11 0210156322
Date: 19.08.2014 | | Ratification of norms dt.18.03.2011

Decision : The Committee noted that the firm’s revised application dated 20.6.2014 has been sent
alongwith their earlier application to DH) on 01.8.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.N0.280
Case No. A/R-13 1 M/s. TRF LthHQF.No.o1/80/050/00639/AM11/DEsﬂ Lic. No.&dateJ

N




Decision : The Committee noted that the firm’s request received through e-mail on 04.6.2014 has
been sent to MSME on 25.6.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.285
Case No. A/R-38 M/s. Pranita ] HQF.No.01/80/162/00092/AM15/DES.I Lic. No. & date
Meeting No.11/15 Engineering | RA.F.No.07/21/040/00394/AM10 0710069630
Date: 19.08.2014 Solutions Request for fixation of norms dt.25.01.2010
Pvt. Ltd.,

Decision : The Committee decided to ratify norms on the basis of DC(MSME) UQ. No. 30{106)/14-ME
dated 19.8.2014 (Copy to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.No.286
Case No. A/R-39 M/s. HQF.No.01/80/050/00077/AM14/DES.| Lic. No. & date
Meeting No.11/15 Technoweb RA.F.N0.03/95/040/01060/AM14 0310730202
Date: 19.08.2014 Textile Request for revision / amendment of | dt.03.04.2013
Engineering norms
Pvt. Ltd.,

Decision : The Committee noted that the firm’s application has been sent to C&PC on 13.8.2014
alongwith firm’s reply dated 19.03.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.287
Case No. A/R-61 M/s. Neo | HQF.No.01/80/050/00250/AM14/DES.I Lic. No. & date
Meeting No.11/15 Wheels Ltd., | RA.F.N0.03/95/040/00325/AM14 0310743194
Date: 19.08.2014 Mumbai Request for revisionfamendment of | dt.29.07.2013
norms.

Decision : The Committee decided to ratify norms on the basis of DC{MSME) UO. No. 30{94)/13/-ME
dated 13.08.2014 (Copy to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.No.288
Case No. A/R-62 M/s. Vidyut | HQF.No.01/81/050/00079/AMO6/DES.I Lic. No. & date
Meeting No.11/15 Metallics P. | RA.F.N0.03/95/040/00013/AMO0O6 0310326829
Date: 19.08.2014 Ltd., Mumbai | Request for revision of norms. dt.21.04.2005

Decision : The Committee noted that in this case norms was already ratified under para 4.7 of
Foreign Trade Policy and since the product is having additional features , the case was
considered based on adhoc norms and addition inputs were allowed corresponding to additional

features in Export Product. V



This was reflected in description of Export product by Norms Committee, i. e., The world “ with
over Moulded Handle and Seat” may be suffixed with the description of export product . Since
additional inputs were allowed, this additional features has to be indicated in Export Product. Norms
Committee has given its decision in the meeting No. Dated 24.05.2005 and you have given proof of
export made after ratification of norms. Hence, in the description of Export product in the Shipping Bill,
the description as given by NC has to be indicated but the same had not been indicated in the Shipping
Bill provided by the applicant firm. In view of this, Norms Commiittee-l is unable to accept firm’s request
and decided to reject their request.

RA may take necessary action accordingly.

S.No.289
Case No.C-10 M/s. Pesco Beam | HQ F.No.01/80/162/00311/AM14/DES-I| ]
Meeting No.11/15 Environmental
Date: 19.08.2014 Solutions Pvt. Ltd., | Request for fixation of input output norms in respect
Kancheepuram of manufacture and export of Used OQil Refinery
L Machinery System - reg.

Decision : The Committee decided to fix scrap wastage norms for “Oil Refinery system ” for the EQU
as per SION C-1647 and in terms of para 6.8{e) of the Foreign Trade Policy 2009-14 on the basis of DIPP
UO. No. 12/115/2014-TSW/C-10 dated 19.08.2014 which are as under:

Finished Product | Input material
Description Quantity

Oil Refinery system Mild Steel Angles/Channels/ Beams 1.02 Kgs./Kg. content in the

including accessories export product
Mild Steel Plates 1.05 Kgs./Kg. content in the

export product
Stainless Steel Plates 1.05 Kgs./Kg. content in the

export product

RLA may take necessary action accordingly.

S.No0.290
Case No.C-11 M/s. Tayota Kirloskar | HQ F.No.01/80/171/00441/AM14/DES-|
Meeting No.11/15 Auto Parts Ltd.,
Date: 19.08.2014 Karnataka Request for fixation of wastage norms in respect
of 100% EOU - reg.

Decision : The Committee noted that firm has not replied to the deficiency letter dated 10.02.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee wouild
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014. 4
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S.No.291

Case No. A/R-29 M/s. Larsen & HQF.N0.01/80/050/00149/AM14/DES.l | Lic. No. & date
Meeting No.11/15 Toubro Ltd., RLA, No.03/95/040/00055/AM14 0310734097
Date: 19.08.2014 Mumbai | Request for revision of norms dt.13.05.2013

Decision : The Committee decided to modify norms by considering the detailed calculations submitted
by the firm for requirement of “Paint” (import item at S1.No.8), norms ratified in NC meeting No. 21/80
dated 07.01.2014, on the basis of DIPP UO. No. 12/115/2014-TSW/29-A/R dated 19.08.2014 which are
as under:
1. Description of import item at SI. No. 8 may he modified as Paint { Kilncoat 2100} and its
quantity may be allowed as 24093 Litres inclusive of 10 % wastage.
2.  Importitem at Sl. No. 9 may be allowed within 1% of FOB value of exports.

RLA may take necessary action accordingly.
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Ministry of Chemicals & Fertilizers

Shastrt Bhawan, New Dethi-110 007
Duted. the JaThiulv. 2014

OIFFICEMEMORANDUM

Subject : Advance Authorization Applicaton from Mes. Motherson Sumi Svstems Lid. tor
the mmport of raw material agamst the export of part of automobiles, (Advance
Authortsation No. 0310300205 dated 2408201 1.

The undersigned 1s directed to reter to DGEFT U.O, Noo 01/807030:002627 AN 2/DES-
1317 dated 30.03.2014 on the subject mentioned above. In this connection it 1s o injorm that
Department of C&PC had already torwarded the comments vide OML dated 2.11.2011 (Copy
Enciosed) for the above proposal. The present proposal mayv be decided as per earlier comments
dated 02.11.2011L

This tssues with the approval of competent authority.,
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{Dharam Vir; 55~

Sectiion Officer

Tele:- 2338 2373

Ms. Priva Ranjan,

FTDO, (DES-I. P
O/o DGFT. Udvog Bhawan B/
New Delhi- 110001 3
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46011 106/2007-PC-1I
Government of Indiz
NMinistry of Chemicals & Fertilizers
Department of Chemieals & Petrochemicals
Shastrr Bhawan, New Delhi- 110001

Dated:- 2™ November, 201

OFFICE MEMORANDUNM

Subject: - Advance Authorization Application from M/s. Motherson Sumi svstems Iid.
for the import of raw-muaterial against the export of part of authomobiies.

e LoD N

5 ok T e N i

The undersigned is directed 1o refer to DGEFT U.O. No. 01780730262/ AM-
12/DES-1/739 dated 21.09.2011 on the subject mentioned above and to sav that the earlier
! comments of ever no. dated 16.08.2011 (Copy enclosed) may be taken in the account for the
present applications also.
2 This issues with the approval of Competen: Authority.

AR
=~ {S.C. Mehta)
Section Officer
Tele:- 2338 2373,

Encl: as above.

To
Ministry of Commercs & Industry,
(Kind Attn. Shri B. K. Sachdeva. FTDO)
Directorate General of Foreign Trade, \/
Udvog Bhawan, New Delhi- 110011 \
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Case No.:13/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date:11/80-  Status:

TECHNOLOGIES LTD, ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310777350  Defer
:01/80/050/00181/AM15/ :03/95/040/01027/AM 14/ 07.04.20t4 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.08.2014 sent
by DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to send final reminder to
the firm failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
30.9.2014.

Case No.:18/8/80-ALC2/2014 Party Name: TRIDENT TOOLS Meet No/Date: 1 1/80- Status:
LIMITED. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310777556  Defer
:01/80/050/00186/AM 15/ :03/95/040/00007/AM15/ 08.04,2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DIPP on 01.7.2014
which actually pertains to MSME and decided to send the same to MSME for examination &
comments. The Committee further noted that the firm has not clarified type of export {whether
physical export or deemed export against invalidation letter to EPCG license) which has been sought
vide DES-I letter dated 01.07.2014 followed by reminder on 13.8.2014 and decided to wait for firm’s
reply. Case is deferred to 30.9.2014.

Case No.:17/8/80-AL.C2/2014  Party Name: SHREE Meet No/Date: 11/80- Status:
SATYANARAYAN ALC2/2014 Deferred
INDUSTRIAL SUPPLIERS 19.08.2014
PVT. LTD.

HQ File RLA File Lic.No/Date:0310777895  Defer

:01/80/050/00185/AM15/ :03/95/040/00008/AM 15/ 10.04.2014 Date:30.09.2014

Decision : The Committee decided to ask the firm to furnish information in respect of SI. No. 4, 5 &
11 of Standard Deficiency Format, export product wise, on recommendation of the Technical
Authority, DIPP present in the meeting. Case is deferred to 30.9.2014.

Case No.:38/5/80-AL.C2/2014 Party Name: VEELINE MEDIA Meet No/Date:11/80- Status:
LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0210202416  Defer
:01/80/050/00123/AM15/ :02/24/040/00229/AM 14/ 11,04,2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 12.08.2014. The
Committee further noted that firm’s clarification on type of export (whether physical export or
deemed export against invalidation letter to EPCG license} has been sought vide DES-| letter dated
26.05.2014 which has not been received till date and decided to remind firm for furnishing the
requisite information/reply. Case is deferred to 30.09.2014.

Case No.:1/8/80-ALC2/2014  Party Name:NETAFIM Meet No/Date: 1 1/80- Status:
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IRRIGATION INDIA ALC2/2014 Deferred

PVT.LTD. 19.08.2014
HQ File RLA File Lic.No/Date:3410039802  Defer
:01/80/050/00169/AM15/ :34/24/040/00309/AM 14/ 15.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to C&PC on 01.07.2014
followed by reminder dated 13.8.2014. The Committee further noted that firm's clarification on type
of export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 01.07.2014 followed by reminder dated 13.8.2014 which has not
been received till date and decided the following:

(i) to wait for C&PC comments;

(i} to wait for firm’s reply.

Case is deferred to 30.5.2014.

‘Case No.:16/8/80-ALC2/2014  Party Name: TEMA INDIA Meet No/Date: 11/80- Status:

: LIMITED ALC2/2014 Deferred
19.08.2014

HQ File RLA File Lic.No/Date:0310778836  Defer

:01/80/050/001 84/ AM 15/ :03/95/040/00054/AM 15/ 21.04.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm’s reply. Case is deferred to 30.9.2014.

Case No.:9/8/80-ALC2/2014  Party Name: ICEM Meet No/Date: 1 1/80- Status:
ENGINEERING COMPANY  ALC2/2014 Deferred
PRIVATE LIMITED, 19.08.2014

HQ File RLA File Lic.No/Date:0310779043  Defer

:01/80/050/00177/AM 15/ 103/94/040/00034/AM15/ 22042014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 13.08.2014 and
decided to wait for firm’s reply. Case is deferred to 30.9.2014.

Case No.:15/8/80-ALC2/2014 Party Name: STERLITE Meet No/Date: [ 1/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0310778994 Defer
:01/80/050/001 83/ AM1S/ :03/95/040/00014/AM15/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.08.2014
given DEIT directly followed by DGFT reminder dated 12.8.2014 and decided to wait for firm’s reply.
Case is deferred to 30.9.2014,

Case No.:19/8/80-AL.C2/2014 Party Name: IND-SPHINX Meet No/Date:11/80- Status:
PRECISION LTD., ALC2/2014 Deferred
15.08.2014
HQ File RLA File Lic.No/Date:2210014810 Defer
:01/80/050/00187/AM 15/ :22/24/040/0000t/AMI1S/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 13.8.2014

for examination & comments which is under their examination and decided to wait for their
A P
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comments. Case is deferréd fo .30.9.2014.

Case No.:20/8/80-ALC2/2014 Party Name:IND-SPHINX Meet No/Date:11/80- Status:
PRECISION LTD., ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:2210014809  Defer
:01/80/050/00188/AM 15/ :22/24/040/00002/AM15/ 22.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to MSME on 13.8.2.014
for examination & comments which is under their examination and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:22/8/80-ALC2/2014 Party Name: TEXMACO UGL  Meet No/Date:11/80- Status:
RAIL PRIVATE LIMITED.  ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0210202766  Defer
:01/80/050/00190/AM | 5/ :02/24/040/00010/AM 15/ 25.04.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 01..7.2014 for
examination & comments followed by reminder dated 13.08.2014 and decided to wait for their
comments. Case is deferred to 30.9.2014.

Case No.:2/5/80-ALC2/2014 Party Name: ENERTECH Meet No/Date:11/80- Status:
ENGINEERING PVT LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0910060055 Defer
:01/80/050/00087/AM15/ :09/24/040/00003/AM 15/ 12.05.2014 Date:30.09.2014

Decision : The Committee noted that the firm’s application has been sent to DHl on 21.7.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 30.9.2014.

Case No.:1/11/80-ALC2/2014 Party Name: HITTCO TOOLS  Meet No/Date:11/80- Status:
LTD ALC2/2014 Deferred
19.08.2014
HQ File RLA File Lic.No/Date:0710104425  Defer
:01/80/050/00249/AM15/ :07/24/040/00063/AM 15/ 23.05.2014 Date:30.09.2014

Decision : The Committee noted that the hard copy of the firm's application has not been received
and decided to remind RA, Bangalore for forwarding the same. The Committee also decided to send

the copy of would be correspondence in this regard to firm for their information. Case is deferred to
30.9.2014.

S.No.271
Case No. A~03 M/s. L & T-MHI | HQF.N0.01/80/162/00348/AM14/DES- | Lic. No. & date
Boilers Pvt. Ltd., | |
Meeting No.11/15 Mumbai RA.F.N0.03/95/039/00004/AM11 0310760909




Date: 19.08.2014 Request for fixation of norms for | dt.06.12.2013
Annual requirement under para
4.24(v)

Decision : The Committee noted that the firm’s reply dated 09.8.2014 has been sent to DHI on
14.8.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
30.9.2014.

S.N0.272

Case No. A-01 M/s.  Analyser | HQF.No.01/80/162/00032/AM15/DES- | Lic. No. & date
Instruments Co. | |

Meeting No.11/15 Pvt. Ltd., Kota | RA.F.N0.13/24/040/00281/AM14 1310044806

Date: 19.08.2014 (Rajasthan) Ratification of norms dt.17.10.2013

Decision : The Committee noted that the firm’s reply dated 02.5.2014 is not proper and decided to ask
the firm to furnish pointwise reply to deficiency letter dated 16.05.2014(Copy of letter to be forwarded
to firm again). Case is deferred to 30.9.2014.

S.N0.273
Case No. A/R-42 M/s. Bharat | HQF.N0.01/80/050/00773/AM11/DES- | Lic. No. & date
Heavy |
Meeting No.11/15 Electricals RA.F.N0.09/24/040/00380/AM11 0910044575
Date: 19.08.2014 Limited, Ratification of norms dt.06.12.2010
L Hyderabad

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.No.274
Case No. A/R-125 M/s. Tema India | HQF.N0.01/80/050/00185/AM14/DE | Lic. No. & date
Ltd., Mumbai S-|
Meeting N0.11/15 RA.F.N0.03/95/040/00187/AM14 0310737757
Date: 19.08.2014 Request for revision of norms dt.14.06.2013

Decision : The Committee noted that firm has not replied to the deficiency letter dated 31.03.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee would
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014.

S.No.275
| Case No. A/R-98 M/s. Bharat | HQF.N0.01/80/050/00573/AM11/ | Lic. No. & date
: Heavy Electricals | DES.I

Meeting No.11/15 Ltd., Hyderabad RA.F.No.09/24/040/00223/AM11 0910043468
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Date: 19.08.2014 | Fixation of Norms [dt.09.09.2010 |
Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

No.276
Case No. A/R-118 M/s.  Bharat | HQF.N0.01/80/050/00495/AM11/DE | Lic. No. & date
Heavy S.
Meeting No.11/15 Electricals Ltd., | RA.F.N0.09/24/040/00169/AM11 0910043002
]_Date: 19.08.2014 Hyderabad Fixation of Norms dt.06.08.2010

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

$.No.277

Eﬂse No. A/R-140 M/s.  Alstom | HQF.N0.01/80/050/01450/AMO04/DES.! | Lic. No. & date
(Meeting No.11/15 Projects india | RA.F.N0.03/24/042/00205/AM04 0310247081

] Date: 19.08.2014 i Ltd., Mumbai ] Fixation of norms dt.12.01.2004

Decision : The Committee noted that the case has been forwarded to EPCG Division for their inputs
and 11" reminder dated 13.08.2014 has been issued to them but the same has not been received till
date. The Committee decided to wait for their inputs. Case is deferred to 30.9.2014.

S.N0.278

[ Case No. A/R-11 M/s. TRF Ltd., ] HQF.No.01/80/050/00053/AM12/DES.I | Lic. No. & date J
Meeting No.11/15 Kolkata RA.F.N0.02/24/040/00223/AM11 0210156321
Date: 19.08.2014 Ratification of norms dt.18.03.2011

Decision : The Committee noted that the firm’s revised application dated 20.6.2014 has been sent
alongwith their earlier application to DHI on 01.8.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.N0.279

[?ase No. A/R-12 jM/s. TRF Ltd., | HQF.N0.01/80/050/00052/AM12/DES.1 | Lic. No. & date

| Meeting No.11/15 | Kolkata | RA.F.N0.02/24/040/00224/AM11 0210156322
Date: 19.08.2014 | | Ratification of norms dt.18.03.2011

Decision : The Committee noted that the firm’s revised application dated 20.6.2014 has been sent
alongwith their earlier application to DH) on 01.8.2014 for examination & comments and decided to
remind DHI for expediting their comments. Case is deferred to 30.9.2014.

S.N0.280
Case No. A/R-13 1 M/s. TRF LthHQF.No.o1/80/050/00639/AM11/DEsﬂ Lic. No.&dateJ

N




Decision : The Committee noted that the firm’s request received through e-mail on 04.6.2014 has
been sent to MSME on 25.6.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.285
Case No. A/R-38 M/s. Pranita ] HQF.No.01/80/162/00092/AM15/DES.I Lic. No. & date
Meeting No.11/15 Engineering | RA.F.No.07/21/040/00394/AM10 0710069630
Date: 19.08.2014 Solutions Request for fixation of norms dt.25.01.2010
Pvt. Ltd.,

Decision : The Committee decided to ratify norms on the basis of DC(MSME) UQ. No. 30{106)/14-ME
dated 19.8.2014 (Copy to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.No.286
Case No. A/R-39 M/s. HQF.No.01/80/050/00077/AM14/DES.| Lic. No. & date
Meeting No.11/15 Technoweb RA.F.N0.03/95/040/01060/AM14 0310730202
Date: 19.08.2014 Textile Request for revision / amendment of | dt.03.04.2013
Engineering norms
Pvt. Ltd.,

Decision : The Committee noted that the firm’s application has been sent to C&PC on 13.8.2014
alongwith firm’s reply dated 19.03.2014 for examination & comments and decided to remind MSME for
expediting their comments. Case is deferred to 30.9.2014.

S.No.287
Case No. A/R-61 M/s. Neo | HQF.No.01/80/050/00250/AM14/DES.I Lic. No. & date
Meeting No.11/15 Wheels Ltd., | RA.F.N0.03/95/040/00325/AM14 0310743194
Date: 19.08.2014 Mumbai Request for revisionfamendment of | dt.29.07.2013
norms.

Decision : The Committee decided to ratify norms on the basis of DC{MSME) UO. No. 30{94)/13/-ME
dated 13.08.2014 (Copy to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.No.288
Case No. A/R-62 M/s. Vidyut | HQF.No.01/81/050/00079/AMO6/DES.I Lic. No. & date
Meeting No.11/15 Metallics P. | RA.F.N0.03/95/040/00013/AMO0O6 0310326829
Date: 19.08.2014 Ltd., Mumbai | Request for revision of norms. dt.21.04.2005

Decision : The Committee noted that in this case norms was already ratified under para 4.7 of
Foreign Trade Policy and since the product is having additional features , the case was
considered based on adhoc norms and addition inputs were allowed corresponding to additional

features in Export Product. V



This was reflected in description of Export product by Norms Committee, i. e., The world “ with
over Moulded Handle and Seat” may be suffixed with the description of export product . Since
additional inputs were allowed, this additional features has to be indicated in Export Product. Norms
Committee has given its decision in the meeting No. Dated 24.05.2005 and you have given proof of
export made after ratification of norms. Hence, in the description of Export product in the Shipping Bill,
the description as given by NC has to be indicated but the same had not been indicated in the Shipping
Bill provided by the applicant firm. In view of this, Norms Commiittee-l is unable to accept firm’s request
and decided to reject their request.

RA may take necessary action accordingly.

S.No.289
Case No.C-10 M/s. Pesco Beam | HQ F.No.01/80/162/00311/AM14/DES-I| ]
Meeting No.11/15 Environmental
Date: 19.08.2014 Solutions Pvt. Ltd., | Request for fixation of input output norms in respect
Kancheepuram of manufacture and export of Used OQil Refinery
L Machinery System - reg.

Decision : The Committee decided to fix scrap wastage norms for “Oil Refinery system ” for the EQU
as per SION C-1647 and in terms of para 6.8{e) of the Foreign Trade Policy 2009-14 on the basis of DIPP
UO. No. 12/115/2014-TSW/C-10 dated 19.08.2014 which are as under:

Finished Product | Input material
Description Quantity

Oil Refinery system Mild Steel Angles/Channels/ Beams 1.02 Kgs./Kg. content in the

including accessories export product
Mild Steel Plates 1.05 Kgs./Kg. content in the

export product
Stainless Steel Plates 1.05 Kgs./Kg. content in the

export product

RLA may take necessary action accordingly.

S.No0.290
Case No.C-11 M/s. Tayota Kirloskar | HQ F.No.01/80/171/00441/AM14/DES-|
Meeting No.11/15 Auto Parts Ltd.,
Date: 19.08.2014 Karnataka Request for fixation of wastage norms in respect
of 100% EOU - reg.

Decision : The Committee noted that firm has not replied to the deficiency letter dated 10.02.2014
followed by reminder dated 19.05.2014, e-mail message on 27.05.2014, final reminder dated 12.8.2014
and decided to wait for 15 days more to receive reply from the firm failing which the Committee wouild
be constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 30.09.2014. 4

™



S.No.291

Case No. A/R-29 M/s. Larsen & HQF.N0.01/80/050/00149/AM14/DES.l | Lic. No. & date
Meeting No.11/15 Toubro Ltd., RLA, No.03/95/040/00055/AM14 0310734097
Date: 19.08.2014 Mumbai | Request for revision of norms dt.13.05.2013

Decision : The Committee decided to modify norms by considering the detailed calculations submitted
by the firm for requirement of “Paint” (import item at S1.No.8), norms ratified in NC meeting No. 21/80
dated 07.01.2014, on the basis of DIPP UO. No. 12/115/2014-TSW/29-A/R dated 19.08.2014 which are
as under:
1. Description of import item at SI. No. 8 may he modified as Paint { Kilncoat 2100} and its
quantity may be allowed as 24093 Litres inclusive of 10 % wastage.
2.  Importitem at Sl. No. 9 may be allowed within 1% of FOB value of exports.

RLA may take necessary action accordingly.

* Kk K
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Ministry of Chemicals & Fertilizers

Shastrt Bhawan, New Dethi-110 007
Duted. the JaThiulv. 2014

OIFFICEMEMORANDUM

Subject : Advance Authorization Applicaton from Mes. Motherson Sumi Svstems Lid. tor
the mmport of raw material agamst the export of part of automobiles, (Advance
Authortsation No. 0310300205 dated 2408201 1.

The undersigned 1s directed to reter to DGEFT U.O, Noo 01/807030:002627 AN 2/DES-
1317 dated 30.03.2014 on the subject mentioned above. In this connection it 1s o injorm that
Department of C&PC had already torwarded the comments vide OML dated 2.11.2011 (Copy
Enciosed) for the above proposal. The present proposal mayv be decided as per earlier comments
dated 02.11.2011L

This tssues with the approval of competent authority.,
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Sectiion Officer

Tele:- 2338 2373

Ms. Priva Ranjan,

FTDO, (DES-I. P
O/o DGFT. Udvog Bhawan B/
New Delhi- 110001 3
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46011 106/2007-PC-1I
Government of Indiz
NMinistry of Chemicals & Fertilizers
Department of Chemieals & Petrochemicals
Shastrr Bhawan, New Delhi- 110001

Dated:- 2™ November, 201

OFFICE MEMORANDUNM

Subject: - Advance Authorization Application from M/s. Motherson Sumi svstems Iid.
for the import of raw-muaterial against the export of part of authomobiies.

e LoD N

5 ok T e N i

The undersigned is directed 1o refer to DGEFT U.O. No. 01780730262/ AM-
12/DES-1/739 dated 21.09.2011 on the subject mentioned above and to sav that the earlier
! comments of ever no. dated 16.08.2011 (Copy enclosed) may be taken in the account for the
present applications also.
2 This issues with the approval of Competen: Authority.

AR
=~ {S.C. Mehta)
Section Officer
Tele:- 2338 2373,

Encl: as above.

To
Ministry of Commercs & Industry,
(Kind Attn. Shri B. K. Sachdeva. FTDO)
Directorate General of Foreign Trade, \/
Udvog Bhawan, New Delhi- 110011 \
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION. ROOM No. 404, 4" Floor UDYOG BHAWAN.
NEW DELHI-110011: Website dgft.gov.in

' !
F.No O1:’80/050/00376/AM1%’DES—I/ Y Dated - [, /4,
To b R
M/g” JBM Kanemitsu Pulleys Pvt. Ltd..
ector-36. Pace City - 11
Mohammadpur Jharsa. Nr Khandsa Viliage.
Gurgaon(Haryana) - 122004

fe-mait: Prakash, eupta ¢ jbmi-group.com)

Subject:- Ratification of the norms in respect of Advance Licence No.0510370156 dated 01.22.2013
obtained under Para 4.7 of HBP {Vol.l).

Shri,

Piease refer to the above mentioned advance license, forwarded by the RLA under their file No.
05/23/040/00313/AM14 to this office for ratification of norms. The matter has been considered by Norms

Committee — |. It is requested to furnish information / details only in respect of the point which has
been tick marked below.
Export item
1 Modei number. technical specification and specific quantity-beth in terms of number (if any)

and/cr weight. of each export product {Appendix-33 of current HBP refers).

2. Detazil technical note on manufacturing process including the relevant fiow sheet

W

Detail technical drawings with dimension of each export product, Catalogue. if any. may also be
furnished.

4 Weight of each Export Product.

5 Weight of each cof the imported and indigenous input. separately for each product. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured frem
sources other than the license. if any, may also be indicated.

Import items
5. information about the inputs required per unit of the resultant product as per SiNoc.1 of
Appendix-11A appearing in current HBP (Vol i) separately for each product

Components
Technical characteristics / part numbers. if any.

=

8 Assembly drawings / diagrams of the resultant preduct showing placement and exact use of
components in the export products(s).

9 Bifurcated guantities of components tc be accounted for in the resultant product and the
requirement of components as spares
N

i
\



Raw Material /f Consumables
10.  Size and specification including grade. composition. range. thickness etc. of the items proposed

for import

v Detailed calcuiation as to how the quantity of raw material proposed for import has been arrived
at. including the net weight of components to be manufactured cut of these imported materials
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc

12, Shest fayout diagram of the material indicating the wastage during blanking

13.  Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km Copy of relevant National / International Standard/ buyer's

gata sheet may also be furnished

14, Weight of steel. which requires imported welding material. giving break-up of
i, Steel Plates / Sheets upto 30 mm thickness.
. Steel Plates / Sheets more than 30 mm thickness and up to 70 mm thickness
i, Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Fianges, Pipes. Tubes. Bars / Rods. Castings / Forgings etc.

2 It is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is @ case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely name of project authority. main contractor. sub-contractor. relevant para cf FTP. PAC
etc. may be furnished. Further if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-.
{i) EPCG licence number and date.
{1 CIF value of the licence.

(1) Whether this licence was tssued under Zero duty or 3 per cent Scheme.

!

() Custom duty saved amount.

(V) Products to be manufactured.

{vi) How EPCG licence holder intends to discharge the EC against the EPCG ficence
v 3 Any other information:

As per DHI UO No 3(109)/14-TSW(B)/5 dated 27.08.2014 is enclosed.

4, The information called for must be submitted within three weeks from the date of issue of this
ietter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
No. 302, DGFT, Udyog Bhawan, New Dethi. E-mail: parveen.s@nijc.in, Office Tel.: 23061562/ext. 146,
Mobite: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

N Shri K.K. Tiwari, I.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.
\\// Yours faithfully.
[ 4

N {/"T’A"'-:f;.' ot
i RaRGE
£ Foreign Trade Development Officer
. For Director General of Foreign Trade
DL Tel. No.23061562 Ext.255
ﬂ_j’ g \\)\ e-mail: priva.ranan@nic.in
AR “
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Ministry of Heavy Industries & Puniic Enterprises "+ %e-7 -

Department cf Heavy Industry
TSW(B) Secticon

Subject: Application of M/S JBM Kanemitsu Pulleys pvt Itd for
ratification of norms of AA no 510370156 dt 01-11-13.

DES-1I, DGFT may kindly refer to the above mentioned
licence of M/S 1JBM Kanemitsu Pulleys pvt itd. The firm may be
asked to submit sl no 2,4,5 & 11 of SDL along with weight of
inpUt/EP to examine the request.

3
e

:/ \~
/,""'B.C.Nayak
Development Officer
22-08-14
‘\J -
-~ \:YJ //
LR DGFT, FTDO, DES-I B e
AN Deptt. of HI, UO No 3(109)/14-TSW(B) §  dated 27 /'
Fd 4 . ‘\//"/
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GOVERNMENT OF INDIA SRR
TE 3T Yo YT Gers A
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNGLOGY Sy A R SV
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in
- 2719201 4-1PHW TH%.2011

Date e,

M's. Bharat Heavy Electricals Limited
Electronics Division

Post Box No. 2606

Mysore Road.

Bangalore- 360026

Sub:- Application for ratification of norms of Advance Licence No. (710100276 dated
6.12.2013 for export of ™ Control and Instrumentation Package consisting of
Condition Monitoring System and Spares required for Motors of Primary
Coolant Pump™.

\;\ [ Please refer to vour application received from the O/0 the DGFT on the subject
N cited above
AR '

ANAS
~ / - ) . e . . ,
AN 2. Youare requested 1o provide the following information to enable further processing
/ of the proposal.
/ .
' {1 Detzils of the export product
(i1) Listof i
{111} The end product where the export )
(iv) Detatls of manufacturing done at t

{AshaXangia)
A Director
/F"?" Tel.- 24501303
v
M Copy to:
3 ~.* Shrl Praveen Sharma wort, DGFT LD, No. 01°80°050°00 10 ANT5 DES-1/39
. Dv.Dte. Gen. of Foreign Trade  dated 153 42074 A
I8 (’,*;wj 0.0 DGET
PN Udyog Bhavan
New Delhi
TG T IEY TS
SIS s National e-Governance Plan
EEEEAIRE LR R E T L o ELECTRO\}CS NIKETAXN

PN o Ve BPaNFaFal N u a) B nh S

4 O ant s
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10. Size and specification .Acluding grage, compesition, range, thickness eic. of the items proposed
for impo!

11, Detailed calculation as to how the guantity of raw maierial proposed for impert has been arrived
at, including the net weight of camponents to be manufacwired cut of these wmporizd materials,
wastages claimed al each stage of manufacturing with complete justfication and supported by
documentary evidence/drawings elc.

12, Shest layout diagram of the material indicating the wastage during blanking.

13. Cross Sectionz! Diagram of export product with calculation cf raw materiai requirement and the

weight of the Cable in Kg. per Km. Copy of relevant Naticnal / International Standard/ buyer's
data sheet may also be furnished.

14 Weight of stesi. which requires impoerted welding material, giving break-up of

Stee! Plates / Sheats upto 30 mm thickness.

i. Steel Piates / Sheests maore than 30 mm thickness and up to 70 mm thickness.
Steel Piates / Sheets more than 70 mm thickness.

iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

clear from the details given in application for the Advance Aufhoriz ion mentionad

2. It is not
zskbove o /he ther it is a case cf Physical exparts or Deemed exporis. If the same is Desmed
Exportzs, In case of deemed exporis complete relevant information and documentary evidence
ramsty, name of project authority, main contractor, sun-contiracter, relevant para of FTP, PAC
ste. mav be Turnished. Further, if the supply is against invalidation letter tc an EPCG licence,
e foowirg detalls may be provwed.-.
u’) £RCG licence number and daiz
(i CIF vaiue of the licence.
(iiis Whether this licence was issued under Zero duty or 3 per cant Scheme.
{iv) Custem duty saved amount,
(v} Przducts to be manufactured.
{vi) How EPCG licenca hotder intends to discharge the £0 against the EPCG licence.
3. Any cther information: .
As per BH! UO No. 3{(48)/14-TEWI(BY  dated 17.07.2014; is enclosed.
4 The information called for must bs submiltec within three wesks from the date of issue of this

leter The informatiosn may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
MNo. 302, DGFT, Udyog Bhawan, New Delhi, E-maii: parveen.s@nic.in, Office Tel.: 23061562/ext.148,
Mobiie: 8871178714} and copy of the same must be andorsed to the technical autherity mentioned below:,

v Shri K.K. Tiwari, LA., Department of Heavy industry, Room No. 476, Udyog Bhawan,
New Delhi 110011,
Yeours faithfully,
*

8
(Priya Ran;%ﬂ%

Forzign Trage Development Officer
For Director General of Foreign Trade
Tel N0.22061562 Ext.265

e-mail: priva.ranan@nic.in
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STANDARD DEFICIENCY L ETTER

GOVERNMENT OF IND!A
MINISTRY OF CONMIMERCE & INDUSTRY
DEFARTMENT CF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROGM No. 404, 4" Flaor, UDYCG BHAWAN:
NEW DELHI-110011: Website: doft.ggv.in

F No.01/B0/050/0P00/AME/DES—I! /o {5 Dated - %77“7 Do/l
To ' !

‘ T — MH] Boilers Pvt. Ltd.,

T House, N M Marg,

Ballard Esiate, Mumbai -~ 400001

te-mai: shailesh.agrawali@larsentoubro.coin )

Subject:- Ratification of the norms in respect of Advancs Licence No.0310772317 dated 27.02,2014
obtained under Para 4.7 of HBP {\/ol.]).

Shri,

Please refer tc the above mentioned advance license, forwarded by the RLA under thair file No.
03/85/8435/00888/AM 14 to this office for ratification of norms. The matter has been consideraed by Norms
Commities — 1. it is requested to furnish information / details only in respect of the point which has
peen tick marked below.

Export ltem

. Moozl number. tachnical specificalion and specific quantity-both in terms of number {if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

Detall tachnical note on manufacturing process including the relevant fiow sheet.

Ny

3. Detail technical drawings with dimension of each export product, Catzlogue, if 2any, may alsc be
furnished.

4 Weight of each Export Product.

5. Weight of each of the importad ard indigencus input, szparately for each product, for the
purpose of material balancing. Net waight (Gross weight minus wastage) for each imparted and
indigenous input in the export product may be indicated. Net weight along with details of othsr
imported input to be used in ihe resultant product and sought to be imported/procured from
sources other than the license, If any, may also be indicated.

Import items
6. informatior about the inputs required per unit cf the resuwiant product as per ShhMo.1 of
Appendix-11A appearing in current HEBP {Vol.l) separately for each produc

Components
Technical characteristics / part numbers, if any.

-~

8. Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

S Bifurcated guantities of components {o ke accounted for in the resultant product and the

requirement of components as spares. \/

Raw Raterial / Consumables




Ministry of Heavy Incusiries & Fubiic Fnterorises
Department of Heavy Industry

TSW(B) Secricn ‘

Sybject: Appiication of M/S L&T- MHI boiler for ratification of NOrmMS of
licence no — 0310772317 dt 27-02-1%4

DES-1, DGFT may kindly refer to the spove mentioned licence of M/S

L &T- MHI boiler. The firm's repy Of dated 11-06-14 has been

axamined. the firm may nha asked to submit calculation of item no 4 of -

impart justified by documentary evidence /relevant standards.

The above issugs with rhe approval of TA(KKT). /_\

B.C.Nayak
Development Cfficer
17-07-14

NGFT { FTDO DES-1)
Deptt. of HI, UO No 3(46)/14-TSW(B) ) dated
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TIME BOUN
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDiA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION. ROOM Ne. 404, 4™ Floor. UDYQOG BHAWAN:
NEW DELHI-110011: Website: http //http//dgft gov.in

F No 01/80/050/00099/AM15/DES—I/ 71 < . Dated . "Z.{) s |

fo -
M/s~Maksteal Wire Healds Pvt Ltd

B0/1. 2.3 & 4 GIDC Estate.

Makarpura Baroda. Gujarat - 390010
(e-mait. shuileshdarji1972 ¢ vahoo.in)

Subject:- Ratification of the norms in respect of Advance Authorization No 3410039544 dated
12.03.2014 obtained under Para 4.7 of HBP (Vol i).

Meeting No. 08/15 Date: 08.07.2014

Sir,
Please refer to the above mentioned advance license, forwarded by the RLA under thelr file No.

34/24/040/00306/AM14 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export Items

1 Model number, technical specification and specific quantity-both in terms of number (if any;j
andjor weight. of each export product {Appendix-33 of current HBP refers).

2. Detail technical ncte on manufacturing process including the relevant flow sheet

3 Detal technical drawings with dimensicn of each export product. Catalogue. if any, may also
be furnished.

4, Weight of each Export Product

5. Weight of each of the imponted and indigenous input. separately for each product. for the
purpcse of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight ziong with details of
other imported Input to be used in the resultant product and sought to be imported/procured
from sources other than the license. if any. may also be indicated

Import items

6 Information about the inputs required per unit of the resultant product as per Si.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
Technical characteristics / part numbers, if any.

~I

8 Assembly drawings / diagrams of the resuitant product showing placement and exact use of
components in the export products(s).

Bifurcated quantities of components to be accounted for In the resultant product and the
requirement of cocmponents as spares

Raw Material / Consumables

10, Swize and specification including grade. composition. range. thickness etc. of the nems
proposed for import. 3\://

o]




1i Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at. including the net weight of components to be manufactured out of these imported
materiais. wastages claimed at esach stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc.

12, Sheet layout diagram of the matenal indicating the wastage during blanking.

13, Cross Sectionai Diagram of export product with calculation of raw matenial requirement and the
weight of the Cable in Kg. per Km. Copy of relevant Nationa! / International Standard/ buyer's
data sheat may also be furnished.

14 Weight of steel. which requires imported welding material. giving break-up of

L Steel Piates / Sheets upto 30 mm thickness.

l Steel Plates / Sheets more than 30 mm thickness and upte 70 mm thickness
i Steel Plates / Sheets more than 70 mm thickness.

iv.  Others e g Flanges. Pipes. Tubes. Bars / Rods, Castings / Forgings etc.

2. it is not clear from the details given in application for the Advance Authorization menticned
above to whether it is a case of Physical exports or Deemed exports If the same is Deemed
Expoits In case of deemed exports complete relevant information and documentary evidence
namely name of project authority. main contractor. sub-contractor. relevant para of FTP. PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence.
the foilowing details may be provided.-

{n EPCG licence number and date.

(in CIF value of the licence.

(i VWhether this licence was issued under Zero duty or 3 per cent Scheme.

{iv) Custom duty saved amount

{v} Products to be manufactured.

(Vi How EPCG licence holder intends to discharge the EQ against the EPCG licence
3 Any cther information:

The Committee noted that the MSME has provided their comments vide their | 0 Note No.

30(80)2014-ME dated 08.7.2014 in rfo ratificaton of norms of AA No0.3410039543

dated 12.03.2014 The Committee further noted the comments of TA, MSME present in the

meeting stated that the same information may be called from the firm in respect of ratification of

the said AA also which are as under.

0 Detailed process of manufacturing with stage wise wastage therein:

(0 Wastage justification

{iii) Difference between import and export product. and the on the basis of that the committee
decided to ask the firm to furnish the aforesaid information.

5. The information called for must be submitted within three weeks from the date of issue of this letter.
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

Sh. Kanwalinder Singh Sodhi, Asstt. Director(Mech.), DC (MSME), 7" Floor Nirman

Bhawan, New Delhi.
Yours faithfully.

-~ 7

I (Priya Ranjan)
\\_/" L e Foreign Trade Development Officer
o NP For Director General of Foreign Trade
//,\’L. Ly Tel.:23061562 Ext. 265
L o e-mail; priva.ranjan@nic.in

:\/
{ Lo
L L
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No. 404. 4" Fioor UDYOG BHAWAN
NEW DELHI-110011: Website: hitp/hitp //dgft. qov.in

F No 01/80/050/00096/AM15/DES 1/ [ 2, . Dated 7 1 L.l

To -
.\)ﬂxs/./\nalyser Instrument Co. Pyt Ltd..

E-2S{A) Road No. 2 Indrapratha
Industrial Area, Kota - 324005
fe-mail: aicplindia ¢ Kappanet.in: aleplacets ¢ email.com )

Subject:- Ratification ¢of the norms in respect of Advance Authorization No 1310045344 dated
13.03.2014 obtained under Para 4 7 of HBP (ol [

Meeting No. 05/15 Date: 27.05.2014

Sir,

Please refer to the above mentioned advance license. forwarded by the RLA under their file No.
13/24/040/00026/AM14 to this office for ratification of norms It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export ltems

1 Model number. technical specification and specific guantity-both in terms of number (if any)
and/or weight. of each export product (Appendix-33 of current HBP refers)

Detail technical note on manufacturing process including the relevant flow sheet.

[\

3 Detail technical drawings with dimension of each export product. Catalogue. If any. may also
be furnished.

4 Weight of each Export Product.

5 Weight of each of the imported and indigenous input. separately for each product for the
purpose of material balancing Net weight (Gross weight minus wastage) for each imported
and indigenous Input in the export product may be indicated. Net weight along with details of
other imported mput 10 be used in the resuitant product and sought to be importediprocured
from sources other than the ficense. If any. may also be Iindicated

import items

3 Information abcout the inputs required per unit of the resultant preduct as per SINo.1 of
Appendix-11A appearing in current HBP (Vol 1) separately for each product

Components
Technical characteristics / part numbers. if any

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s).

Bifurcated quantities of compcnents to be accounted for in the resultant product and the
requirement of components as spares

Raw Material / Consumables

10 Size and specification including graoé\'\/cgmposwtzon‘ range. thickness etc of the items
proposed for import.

[{e]



i Detated caiculation as to how the guantity of raw materiai proposea for import has been
arrved at. including the net weight of compaonents ¢ be manufactured out of these importad
materiais. wastages clamed al each stage of manufactuning with complete justification and
supported by documentary evidence/drawings eic

12 Sheet layout diagram of the mazerial indicating the wastage during blanking

13 Cross Sectionat Diagram of export product with calculation of raw maternial requirement ana the

weight of the Cable in Kg per Km Copy of relevant National / International Standard: buyer's

data sheet may also be furnished

Weignt of steel. which requires imported welding material. giving break-up of

i Steel Piates / Sheets upto 3G mm thickness
] Steel Plates / Sheets more thar 30 mm thickness and upto 70 mm thickness

0 Steel Plates 7 Sheests mora than 70 mm thickness

IV Others e.g. Flanges Pipes Tubes. Bars / Rods Castings / Forgings etc

It is not clear from the detalls given in application for the Advance Authorization mentioned

above to whether it 1s a case of Physical exports or Deemed exports If the same 1s Deemed

Exporis In case of deemed exports compiete retevant information and documentary evidence

namely. name of project authority main contractor. sub-contractor. relevant para of FTP PAC

gtc may be furnished Further if the supply is against invalidation letter to an EPCG licerce
the following details may te provided -

[ EPCG licence number and date

i CIF value of the licence

it Whether this licence was issued under Zero duty or 3 per cent Scheme

=

)

v Custom duty saved amount
v Products to be manufactured
i How EPCG licence holder intends to discharge the EO against the EPCG licence
Z Any other information:
1 Information in respect of SI. No. 3. 6. 8 & 9 of Standard Deficiency Format. export product
wise.

2 Manufacturing Operations on import items.
3 Details of other inputs. imported or indigencus. used in the export product

4 The information calied for must be submitted within three weeks frcm the date of issue of this letter
The information may be direcily sent to. {Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Deihi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical autrority mentioned below:

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.

428A, Udyog Bhawan, New Delhi-110011.
Yours ;aithfu\iy.

L

Y

J Priya Ranjan
Foreign Trade Development Officer

For Directer General of Foreign Trade

Tel 23061562 Ext.265

N -l pnya.ranian@nic.in

N / s .
N X RS -
\ )
) oA B )f
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES 1 SECTION ROOM No. 404, 4”7 Flogr. UDYOG BHAWAN:
NEW DELHI-110011. Website: hitp /htip://dafl.qov.in

F No 01/80/050/00109/AM15/DES-I/ /7 § < Dated: /3, [/ il
To /,.,.
M/s7ISGEC Heavy Engineering Ltd.,
Kadaur Road, Yamunanagar,
Haryana - 135001

(E-mail : mongia@isgec.com}

Subject:- Ratification of Norms in respect of Advance Authorization No.0510382119 dated
19.03.2014 issued under Para 4.7 of HBP (Vol.l).

Meeting No. 08/15 Date:08.07.2014
Sir.
Please refer to the above mentioned advance license. forwarded by the RLA under their file No
05/23/040/00496/AM14 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below

Export ltems

1. Model number. technical specification and specific quantity-both in terms of number (if any:
and/or weight of each export product (Appendix-33 of current HBP refers)

[N

Detail technical note on manufacturing process including the relevant flow sheet,

3. Datail techmical drawings with dimension of each export product. Catalegue. if any. may alsc
pe furnished

4 VWeaight of each Export Product

&)

‘Weight of each of the imported and indigenous input. separately for each product, for the
purposs of matenal balancing Net weight (Gross weight minus wastage) for each imporied
and indigenous input in the export product may ke indicated. Net weight along with details of
other imperied input to be used in the resultant product and sought to be imported/procured
from scurces other than the license if any. may also be indicated

Import items

€3]

information anout the inputs required per unit of the resuitant product as per SI.No 1 of
Appendix-11A appearing in current HBP (Vol |) separately for each product.

Components
Technical characteristics / part numbers if any.

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
componsants in the export products(s:.

G Bifurcated guantities of components to be accounted for in the resultant product and the
requirement of compenents as spares
Raw Material /f Consumables

1C Size and spectfication including grade composition. range. thickness etc. of the itemrs
proposed for import. "

1 Deralled calculation as to how the guantity of raw materal proposed for import has been




arnved at. including tne net weight of components to be manufactured cut of these imported

matenals. wastages claimad at each stage of manufacturing with complete justification ang
supported by cocumentary evigence/drawings elc
Shest layout diagram of the matena: inaicating the wastage during btanking
'3 Cross Sectional tiagram of export product with calcuiation of raw material reaurement and the
weight of the Caple in Kg. per Km. Copy of relevant National ¢ International Standard/ buyers
data sheet may also be furnished
Seight of steel which requires imported welding material. giving break-ug of
| Steel Plates » Sheets upto 30 mm thickness
Steel Ptates + Sheets more than 30 mm thickness and upto 70 mm thicaness
1i Steei Plates / Sheets more than 70 mm thickness
W Others & g Fianges, Pipes. Tubes Bars: Rods Castings / Forgings etc
s not clear from the details given in application for the Advance Authorization menticned
above to whetner itis a case of Physical exports or Deemed exports I the same is Deamed
Exports In case of desmed exports complate relevant information and documentary evidence
namely name of project authority. mam contractor. sub-contractor. relevant para of FTP. PAC
may be furnisned Further. if the supply 1s agamnst Invalidation letter to an EPCG licence

ete

the following delails may be provided. -
i EPCG licence number and date
Lilt CIF value of the licence

D Whether this ficence was issued under Zero duty or 3 ger cent Scheme.

fiv Custom duty saved amount

% Products to be manufactured

(v How EPCG licence hoider intends to discharge the EQ against the EPCG licence.
2 Any other information

Information in respsct of SI No.3. 4 5. 11 & 14 of Standard Deficiency Format. expert

product wise
Quantities of import items at SI. No.9. 10 & 11 in Nos. also in addition to their weights

vl

- I'hs :nformation called for must be submiited within three weeks from the cate of issue of this letter.
"~z nformation may be directly sent to) [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed o the technical authcrnty mentioned below

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.
428A, Udyog Bhawan, New Delhi-110011.
Yours‘fauhfully.

N “'//'/é-);gf‘w/a/’
v PrjaRarory
. Foreign Trade Development Officer
Lot For Directer General of Foreign Trade
- =T Tel. 23061562 Ext.265
TN TN L ‘ -

: S c-muil oriva.ranian@nc.in
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i TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FORFIGN TRADE
DES.| SECTION RCOM No. 404, 4" Floor. UDYOG BHAWAN
NEW DELHI-110011: Website ntte /“hittp i/dafiacv.in

I NG.00:80/050:00110/AM 15/DES-1; /7§ Dated ./ 5/}",,f{/_>;_/5f

IR ’

\L{I}&/FéGEC Heavy Engineering Ltd.,
adaur Road, Yamunanagar,
Haryana - 135001
(E-mail : mongia@isgec.com)

Subject:- Ratification of Norms in respect of Advance Authorization No0.0510382120 dated
19.03.2014 issued under Para 4.7 of HBP {Vol.l).

Meeting No. 08/15 Date:08.07.2014
Sir
Piease refer to the above mentioned advance license forwarded by the RLA under their file No.
05/23/040/00505/AM14 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below

Export items

Nodel number. technical specification and specific quantity-botn in terms cf number (if any)
andior weignt. of each export product (Appendix-33 of current HBP refers)

Detail technical note on manufacturing process including the relevant flow sheet.

N3

Detatl technical drawings with dimension of each expcrt product. Catalogue. if any. may also
be furnished.

©

4 Weight of each Export Preduct.

(@3]

Weight of each of the imported and indigenous input. separateiy for each product for the
purpose of material balancing. Net weight {Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resuitant product and sought to be imported/procured
from sources other than the license. if any. may also be indicatec.

Import items

5. information about the inputs required per unit of the resultant product as per SiNo.1 of
Appenadix-11A appearing in current HBP (Vol 1) separately for each product.

Components
i Technical characteristics / part numbers. if any

8 Assembly drawings / diagrams of the resultant product showing piacement and exact use of
companents in the export products(s]

9 Bifurcated guantities of components to be accounted for in the resultant product and the
requirement of components as sparas
Raw Material / Consumabies
10 Size and specification ncluding grade. composition range. thickness etc. of the items
proposed for imgort.
11 Detailed calculation as to how the guantity of raw material proposed for im}fort has been
i




arrived at.ncluding the ret weight of components to be manufaciured cut of these importec
matierais. wastages claimed at each stage of manufacturing with complete justification and
supporied by documentary evidence/drawings eic
Sheet jayout diagram of the material mmdicating the wastage during blanking.
Cross Seactional Diagram of export product with calculation of raw maierial requirement and the
wewght of the Cable in Kg ver Km Copy of relevant National / International Standard’ buver's
data sheet may also be furnished
Weight of steel which requires imported welding materiai giving break-up of
Steel Plates / Sheets upto 30 mm thickness
i Steel Plates / Sheets more than 30 mm thickness ard upto 70 mm thickness.
i Steel Plates / Sheets more than 70 mm thickness
v Others e g. Flangss. Pipes, Tubes. Bars/ Rods. Castings / Forgings etc
z tt1s not ciear from the details given in application for the Advance Authorization mentionad
above to whether it is a case of Physical exports or Deemed exports. If the same is Deamed
Exports In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractor sub-contractor. relevant para of FTP PAC
etc may be furnished Further if the supply is against Invalidation letier to an EPCG licence.
tha following details may be provided -
(i EPCG licence number and date
{1 CIF value of the iicence
i) Whether this licence was Issued under Zero duty or 3 per cent Scheme.
(V) Custom duty saved amount
{v) Products to be manufactured

(Vi) How EPCG licence holder intends to discharge the EO against the EPCG licence

CaonN)

3 Any other information
(h Information in respect of SI. No 3. 4. 5 11 & 14 of Standard Deficiency Format. export
product wise..
(i} Quantities of import items at SI. No.5to 10 in Nos. aiso in addition to their weights.

4 The information calied for must be submitted within three weaeks from the date of issue of this letter
The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 3871178714] and copy of the same must be endorsed to the technical authority mentioned below:

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.
428A, Udyog Bhawan, New Delhi-110011.
A Yours, faithfully.

, L frszs. 2
! APl b
; (Priyg Ra/rmé%)

Foreign Trade Development Officer

~ . P For Director General of Foreign Trade
Vo =~ Tel 23061562 Ext.265
;‘ij(‘;i / R c-mail; priya,raman@mcm

% -]
T
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION ROOM No 404. 47 Floor. UDYOG BHAWAN.
NEW DELHI-110011. Website http/idaft gov.in

£ No 01/80/050/00113/AM15/DES~H, Y i Dated . - . - '« -+

kel <
M%ee Development Engineers Lid..
KSsavall Road Tatarpur,
Distt Palwal. Haryana - 121003
fe-mall sanjavs.chauhan e deepipine.com i

Subject:- Ratification of the norms in respect of Advance Authorization No.0510382687 dated
2503 2014 obtained under Para 4 7 of HBP (Vol }).
Meeting No. 05/15  Date: 27.05.2014

Sir

Please refer to the above mentioned advance license. forwarded by the RLA under their file No.
05/23/040/00533/AM14 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below

Export ltems

1 Meaei number. technical specffication and specific guantity-both in terms of number (if any)
andior weight. of each export product [Appendix-33 cf current HBP rafers)

2 Detall tachnical note on manufacturing process including the relevant flow sheet

(%]

Detail technical drawings with dimension of each export preduct. Catalogue. if any. may also
be furnished

4 VWeight of each Export Product.

Weaight of each of the imported and indigenous input. separately for each preduct. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigencus input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and scught to be imported/procured
from sources cother than the license if any. may alsc be indicated

[Oh]

import items

S Information apout the inputs required per unit cf tne resultant product as per SiNo 1 of
Append:x-11A appearing in current HBP (Vol.l) separately for each product.

Components
7 Technical characteristics / part numbers. if any
8 Assembly drawings / diagrams of the resultant product showing placement and exact use of

compeonents in the export products(s)

Bifurcated gquantities of components to be accounted for in the resultant product and the
reguirement of components as spares

Raw Material / Consumables

16 Size and specification including grade. cpmposition. range thickness etc. of the items

for rt. -
proposed for impo i\/

[{s}



A Detailed calcuiation as to how the quantity of raw material propesed for import has besn
arrved at including the net weight of components to be manufactured cut of these imported
materials. wastages claimed at each stage of manufacturing with compilete justification and
supporiad by documeantary evidence/drawings elc
Sheet iayout diagram of the material indicating the wastage during blanking
Cross Sectionai Diagram of export product with calculation of raw material requirement and the
weight of the Cable n Kg per Km. Copy of relevant National / International Standard/ buyer s
cata shest may also be furnished

/s Weight of steei. which requires imported weiding material. giving break-up of
| Stee! Piates / Sheets upto 30 mm thickness.
Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness
il Steel Plates 7 Sheets more than 70 mm thickness
W Others e.g Flanges. Pipes. Tubes Bars/ Rods Castings / Forgings etc

It is not ciear irom the detaits given in application for the Advance Authorization mentioned

above to whether it 1s a case of Physical exports or Deemed exports. If the same is Deemed

Exports. In case of deemed exports compiete relevant information and documentary evidence

namely. name of project authority. main contractor. sub-contracter. relevant para of FTP. PAC

etc. may be furnished. Further. if the supply is against Invalidation letter to an EPCG licence.
tne following detaits may be provided:-

i) EPCG licence number and date.

fii CIF vaiue of the licence

uy Whether this licence was 1ssued under Zero duty or 3 per cent Scheme.

i) Custom duty saved amount.

e Products to be manufactured
Hcw ERPCG licence holder intends to discharge the EO against the EPCG licence

W

it

S0y cmerinformation
Or. the basis of recommendation of Technical Autnority{DH!). the Commitiee decided to ask the
Ir oo submit the revised description of the export product which should exclude the items in

:mport list and specific ratings and use of export product

The information called for must be submitied within three weeks from the date cf issue of this letter
Tne infarmation may be directly sent to: {Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302. DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 88711787147 and copy of the same must be endorsed to the technical authority mentioned below:

Shri K.K. Tiwari,. |.A., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Dethi 110011,
Yours /fﬁaiphfully.

\ P

e L2t
~ B N T
. (Pfiya Ranjan;

- Foreign Trade Development Officer
) For Director General of Fereign Trade

- Tel. 23061562 Ext.265
A c-nil: priva.ranian@nic.in

- - ‘

-
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No. 404. 4" Floor UDYOG BHAWAN:
NEVY DELHI-110011: Website httg:/idgit govn

F No 01/80/050/00114/AM15/DES—1/ ) . ' Dated 2. <& T oL

T

LRl

M.S,—-’Dee Development Engineers LLtd .
\_x$savat Road Tatarpur.

Distt Palwal. Haryana - 121003

re-mails sanjay s.ehauhan ¢ deepipine com )

Subject:- Ratification of the norms In respect of Advance Authorization No. 0510382630 dated
25.03.2014 obtained under Para 4.7 of HBP (Val )
Meeting No. 05/15 Date: 27.05.2014

Sir.

]

Please refer to the above mentioned advance license. forwarded by the RLA under their file No
05/23/040/00534/AM14 to this office for ratification of nerms. It is requested to furnish information /
details only in respect of the point which has been tick marked below.

Export ltems

3 Mode! number. technical specificaticn and specific quantity-both in terms of number (if any:
and/or weight, of each export product (Appendix-33 of current HBP refers)

Detaill technical note on manufacturing process including the relevant flow sheet

]

Detail technical drawings with dimension of each export product. Catalogue. if any, may aisc
be furnished.

€

4 Weight of each Export Product

w

Waight of each of the imported and indigenous input. separately for each product. for the
ournose of material balancing Net weight (Gross weight minus wasfage] for each imported
and indigenous input In the export product may be indicated Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license if any. may also be indicatad

Import items

tnfarmation about the inputs required per unit of the resuliant product as per SENo 1 of
Appendix-11A appearing in current HBP (Vol 11 separatery for each product

[0)]

Components
Technical characteristics / part numbers. if any

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s;.

g Bifurcated quantities of components o be accounted for in the resultant product anc the
requirement of components as spares.
Raw Material / Consumables

1G Size and specification Including grade. composition. range. thickness gtc. of the items
proposed for import. ]



e

T

1

N

De:ailed calcuiation as to how the guantty of raw material proposed for import has been
arrived at. including the net weight of components to be manufactured out of these imported
maierials. wastages clamed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings etc
Sheet iayout diagram of the material indicating the wastage during blanking
Cross Sectional Diagram of export product with calculation of raw matenal requirement and the
weight of the Cable in Kg per Km Copy of relevant National / Internauonal Standard! buyer's
data sheet may also be furnished.

YWeight of steet which requires imporied welding material giving break-up of

[ Steel Plates / Sheets upto 30 mm thickness.

i Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.

fl Steel Plates / Sheets more than 70 mm thickness

v Others e.g. Flanges. Pipes. Tubes. Bars / Rods. Castings / Forgings etc

It 1s not clear from the detalls given in application for the Advance Authornization mentioned
above to whether it is a case of Physical exports or Deemed exports If the same is Deemed
Exports In case of deemed exports complete relevant information and documentary evidence
namely. name of project autherity. main contractor. sub-contractor. relevant para of FTP. PAC
etc. may be furnished Further if the supply 1s against invaiidation letter to an EPCG licence,
the following details may be provided:-
) EPCG licence number and date
() CIF value of the hicence.
i) Whether this licence was issued under Zero duty or 3 per cent Scheme

{iv) Custom duty saved amount.
{v) Products to be manufactured
(wi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

Any other information:
On the basis of recommendation of Technical Authority(CH!), the Committee decided to ask the

firm to submit the revised description of the export preduct which should exclude the items in
import list and specific ratings and use of export product.

The information called for must be submitted within three weeks from the date of issue cf this letter
Tne infcrmation may be directly sent to. [Shri Parveen Sharma, DBG Norms Committee-l, Room No.
302, DGFT, Udyog Bhawan, New Delhi. E-maii: parveen.s@nic.in, Office Tel.: 23061562/ext.146,

Mobile: 9871178714] and copy of the same must be endorsed to the technical autherity mentioned below

Shri K.K. Tiwari,. i.A., Department of Heavy Industry, Room No. 478, Udyog Bhawan,

New Delhi 110011.
Yours faithfully

W)
//P‘ :

~ / (/ngriya anjaén/')/'a’/?/
- Foreign Trade Development Officer
e For Director General of Foreign Trade
L o . Tel.:23061562 Ext.265
' comail; priva.ranjan@nic.in

- .\ﬂ"‘.‘; l J

(7 e
L 'f_/
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION ROOM No. 404. 4" Floor. UDYOG BHAWAN
NEW DELHI-110011: Website. dgft.qov.in

F No 01/80/050/00108/AM15/DES—1/ § 32§ Dated - ,,_:)./3/)\_:
To - ’
. Més{%re Med: Pvt. Ltd,
\ 1020, Sector-23A.
bGurgaon(Haryana) - 122001
(e-mail import ¢ adoremedl.com }

Subject:-  Ratification of the norms in respect of Advance Licence No 0510383193 dated 31 03.2014
obtained under Para 4 7 ot HBP (Vol.l).

Shri

Flease refer to the above mentioned advance license. forwarded by the RLA under their file No.
05/23/040/00517/AM14 to this office for ratification of norms. The matter has been censidered by Norms
Committee — | It is requested to furnish information / details only in respect of the point which has
been tick marked below.

Export ltems
1. Model number. technical specification and specific quantity-both in terms of number {if any)
and/or weight, of each export product (Appendix-33 of current HBP refers).

2 Detail technical note on manufacturing process including the reievant flow sheet
3 Detall technical drawings with dimension of each export product. Catalogue. if any. may also be
furnished.

4 Weight of each Export Product.

5 Weight of each of the imported and indigenous input. separately for each preduct, for the
purpose of materia! balancing Net weight (Gross weight minus wastage) for each imported and
indigenaus input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license. if any. may also be indicated.

Import items
S] Information about the inputs required per unit of the resultant product as per SINo 1 of
Appendix-11A appearing m current HBP (Vol |) separateiy for each product.

Components
7 Technical characteristics / part numbers. if any.
8 Assemply drawings / diagrams of the resultant product showing placement and exact use of

components in the export products(s)

W

Biturcated quantities of compaonents to be accounted for in the resultant product and the
reguirement of components as spares N V4

L/




A}

Raw Material / Consumables
10.  Size and specification including grade. composition. range thickness etc of the items proposed

for import

11 Detailed calculation as to how the quantity of raw material proposed for import has been arnved
at. including the net weight of components to be manufactured out of these imported materials.
wastages claimed at each stage of manufacturing with compiete justification and supported by
documentary evidence/drawings etc

12 Sheet layout diagram of the matenal indicating the wastage during blanking

13, Cross Seclional Diagram of export product with calculation of raw matenal requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's

data sheet may also be furnished

14, Weight of steel which requires imported welding material. giving break-up of
i Steel Plates / Sheets upto 30 mm thickness.
i. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
i, Steel Plates / Sheets more than 70 mm thickness,
iv. Others e g. Flanges. Pipes. Tubes. Bars / Rods, Castings / Forgings etc.

2 It Is not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractor. sub-contractor. relevant para of FTP. PAC
ztc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence
ke following details may be provided:-
ak EPCG Hicence number and date.

{n CiF value of the licence
) Whether this licence was issued under Zero duty or 3 per cent Scheme.
fiv) Custom duty saved amount.
{v) Progducts to be manufactured.
{vi) Hew EPCG licence holder intends tc discharge the EQ against the EPCG licence.
3. Any other information:
As per enclosed (MSME) UO Note No.30(85)/2014-ME dated 02.07.2014
4 The information called for must be submitted within three weeks from the date of issue of this

letter. The information may be directiy sent to: [Shri Parveen Sharma, DDG Norms Committee-l, Room
No. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below.

Sh. Kanwalinder Singh Sodhi, Asstt. Director, DC (MSME), 7" Floor Nirman Bhawan,

A

New Delhi.
Yours faithfully
’ : T
5 v -l Not (Priya Ranjan)
) Wb P rj;(P-“ Foreign Trade Development Officer
L S0 For Director General of Foreign Trade

Tel No.23061562 Ext.265
e-mail: priva.ranjan@nic.in
{

g
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Oftice of the deyclonment £ cuimissioner j‘/." Y
Micre small & mediom Enterprises ’
MECHANICAL DIVISION

Subject: Adv. Authorization of Input output norms under para 47 against advance
authorization no 0310385195 dated 51 03,14 in respect of M s Adore Medi Pyt Lid,

DGF T has torwarded applicanion vide D note no 0180730 108 AN S DES-1 269 dated
20,0214 tor advance zuthorization of input output norms i respect of export product.

After going through the application. it 15 felt further to ask certain infermasion trom the
unit through DGHFT. We may write DOET to ask following information from the unit:-

Mismatch berween per unit requirement of resulant product given in ANF 22 Appendix

LA and the quantity applied forl for import item Sno. 2. 4 and 3 Unit o clarify the

same.

This issues with the approval of Director {ME)

(K.S. Sodhi)
AD (ME)

Shri Priva Ranjan. FTDO. DGFT Ldvog Bhawan New Delhi
O o The DCMSME ID note no 30(83y 201 4-ME dated 02.07.2014

-
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GOVERNMEN'T OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCL
DIRLCTORATE GENFRAL OF FORFIGN TRADI
DESTSEC HON. ROON Noc 40447 Floor, UDYOG BILVW AN
NEW DELH-THOTE Website:htp: dafi.eon.m
N0 RO OS0D0123 AMISEDES 1 s ¢ & Dawed 5 2 87 Je

Lo

Mess Veeline Media Lad:
3. M angloe Lane.

Ist Floor.

Kolkata

WoB-7H000 1

il p ko nistra o eeline.com

Subject- Request tor fixation of - norms in respect of Advance License No. 0210202416
dated  11.04.2013  obtained under Para 4.7 of HBP (Vol 1),
Meeting No. 08/15 Date: 08.07.2014

Sir.

Please refer to the above mentioned advance license. forwarded by the RELA under their
il No. 02724040 2297AM 14 10 this office for ratification ot norms. The matter has been
considered by Norms Committee L. Lt is requested to furnish intormation / details only in
respect of the point which has been tick below.
Export Hems
P Model number. technieal speethication and specilic quantity-both in terms of number
(i any) and’or weight, of ¢ach export product (Appendin-33 of current HBP reters).

Detatl teehnieal note on manutacturing process including the relevant thow sheet.

tald

Detail technical drawings with dimension of each export product. Catalovue. it any.
may also be furnished.

Foo Metghtofcach Bxport Product.

Weight of cach of the imported and indigenous input. separately for cach product. tor
the purpose of material balancing. Net weight (Gross weight minus wastage) tor cach
imported and indigenous input in the export product may be indicated. Net weight
along with details ot other imported input to be used in the resultant product and
sottght to be imported procured from sources other than the license. it any. man also

be idicared.

Importitems

6. Information about the inputs required per unit of the resultant procuct as per SENo. ]

Rrs




Y

ol Appendin-1T 1A appearing in current HBI (N ol separately tor cach product,

Components

Lechnical characteristics part numbers, i an

Assembly drawines  diagrams of the resuitant product showine placement and exact
use o components o the export productsis).

Biturcated guantitics ol components to be accounted (or in the resultant product and
the reguirement of compenents as spares

Raw Material / Consumables

Stze and specibicanon including grade. composition. range. thickness cte. of the items
propuosed for import.

Detaifed caleatation as 1o how the quantity of raw material proposed for impoit has
been arrived at. including the net weight of components to be manutactured out of
these imported materials. wastages claimed at cach stage of manutacturing with

complete pustitication and supported by documentary evidence/drawings cte.

Sheet lavout diagram of the material indicating the wastage during blankinu.

Cross Sectional Diagram ol export product with caleulation ol raw  material
requirement and the weight of the Cable 1n Kg. per Km. Copy of releyant National

Internauonal Standard” buver’s data sheet may also be turnished.
Weight of steel. which requires imported welding material. giving break-up of
1. Steel Plates 7 Sheets upto 30 mm thickness,
1. Steel Plates / Sheets more thap 30 mm thickness and upto 70 mm
thickness.

1. Steel Plates / Sheets more than 70 mm thickness.

n. Others ¢.g. Flanges. Pipes. Tubes, Bars Rods, Castings - Foraings ete.

=

W




2 \//Ix 1~ onot clear trom the detatls given e apphication for the Advance Authorization
mentioned above 1o whether o is a case of Phvsical exports or Deemed exports. 1 e
~ame iy Deemed Exports. Incase ot deemed export complete refevant mlormation and
documentary - ovidence namelv. name of project authorits. maim contractor. sub-
contractor. relevant Para ol 1P PAC cte may be furmished. Furthers if the supply s
against Invalidation Teter o an FPCG Ticense. the follos e detads may be proyided -

(o EPCG Ticence number and date.

arr CHE salue of the icence.

(i Whether this ficence sas issued under Zero duty or 3 per cent Schene,

(v Custom duty sanved amount,

V) Products o be manutactured.

(v How EPCG licence holder intends to discharge the 1O against the EPCG heence,

3 Ay other information:

FoDetatled caleulations for the quantities ol importitems at ST No S0 7 &

I e information in respect ol SLNoo VT of Standard Deticienes Format tor
these import sems,

2. Details of import item at SLNe 6 and basis’justification tor its quantity .

2. The mformation catled tor must be subnritted within three weeks trom the date ot issuc ot this
wtter. The informanon may be directly sent to: [Shri Parveen Sharma. DDG Norms
Committee-1. Room No. 302, DGFT, Udvog Bhawan, New Delhic E-mail: parveensa nicin.
Office Teb: 23061362/ext.146. Mobile: 98711787 14] and vopy of the same must be endorsed o
the technical anthorny mentioned below:

Shri Sushil Kumar Jain. DO. Department of Industrial Policy and Promotion. Room Na.

429A, Udyog Bhawan, New Delhi-11001T1 Pho N0 23010221 Eaen. 3518 (110 N\,

//' \ PO D R 1
aurs tarthiully .
\ ./ ! A
i3 - ;, .
‘ K - 7o
,\é-\_,< - i V} —

(Priva Ranjan)

_ Foreien Trade Development Officer
- I'or Director General of boreien Trade
T Lefe, No.23061362 Ial, 263
Lomailt privaraniae oocan
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- Standard Deficiency Letter
- Time Bond
| GOVERNMENT OF INDIA

MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT CF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No 404, 4™ Floor, UDYOG BHAWAN
NEW DELHI-110011: Website: dgft gov in
F No 01/80/050/00184/AM15/DES-I/ 723, Datea . '/ 082014
To

M/s Tema India Ltd .
3% Floor Hamilton House. J N Heredia Marg
Ballard Estate, Mumbai-40G038

Emall enguines@temaindia com

Supject -Ratfication of Norms in respect of Advance License No.03107788368 dated 21042014
issted under para 4.7 of HBP (Voll) -reg
.Meeting No.08/15 Dated: 08.07.2014
S

Please refer to the above menticnea advance license, forwarded oy the RLA  under therr file
Nc 03/85/40/00054:AM-15 to this office for ratification of narms The matter nas been considered by
norms Committee-1 ' 1s requested to furnish information/details only in respect ¢f the peint whick has hesn
tick marked below

Export Items
Model number. technical specification and specific guantity-both in terms of number (if any) andior
weight of each export product (Appendix-33 of current HBP refers
Detail technical ncte on manufacturing process including the relevant flow shest
¥ Deiaii technical drawings with dimensior of each export product. Cataiogue. I¥ any. may also ke

furnished. (Export Productwise)

—

(LJ 28]

< Welght of each Export Product. (Export Productwise)

5 Weigh of each of the imported and indigenous input. separately for each product. for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous mput in the export product may be indicated Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any. may also be indicated (Export Productwise)
import items

5 Information about the inputs required per unit of the resultant product as per SiNo 1 of Appendix- 114
appearing in current HBP (Vol.l) separately for each product.

Components

7 Technicai characteristics / part numbers. If any

8 Assembly drawings / diagrams of the resultant product showing placement and exact use of
components in the export products(s)

8 . Bifurcated quantities of componenis to be accounted for in the resuitant product and the

requirement of components as spares. “
y ‘

[

Raw Material / Consumables


mailto:Emall.enqulnes@temaindla.com

0 Size and speaification including graas compaositior rarge thickness etc of the items proposed
for import
11 Detaifed calculation as to how the quantity of raw material proposed for imcort has been arrivad at
w including the net weight of components to be manufactured out of these imported maternals

wastages claimed at each stage of manufacturing with complete justfication and supported by
documentary evidence/drawings etc (Export Productwise)
12 Sheet layout diagram of the materiai indicating the wastage during blanking
13 Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy cf relevant Naticnal / International Standard/ buyer's data
sheet may also be furnished
14 Weight of steel. which requires imporied weiding material, giving break-up of
0 Steel Plates / Sheets upto 30 mm thickness.
i Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness
dif. Steel Plates / Sheets mare than 70 mm thickness.
iv  Other e.g. Flanges, Pipes. Tubes. Bars/ Rods, Castings / Forgings etc.

2 Particulars of the iicences obtained In the past and ratified by ALC (with or without modification: for
the same export product covered under this application. in view of Publice Notice No 48 dated 14 11 2002

3 It is not clear from the details given in application for the Advance Authorization mentioned above tc
whether it is a case of Physical Exports or Deemed Exports. If the same Is Deemed Exports. detaiied
information alongwith relevant documents be furnished to this office. Further, it the supply is against
[nvalidation letter to an EPCG License. the following detils may be provided

i) EPCG License number and date

i) CIF value of the license

il Whether this license was issued under Zero Duty or 3 percent Schems

Y Custom Duty saved amount
W Preducts to be manufactured
W How EPCG license holder intends to discharge the EQ against the EFCG license

A Any other information:- Information may please be provided as per DIPP's letter No 12/95/2014-
TSWi109 dated 8.7.2014 (copy enclosed).

5 The information called for must be submitted within three weeks from the date of issua of this latter
The information may be directly sent to { Shri Parveen Sharma, DDG, Norms Committee-I, Room No6.302,
DGFT, Udyog Bhavan, New delhi, Email:parveen.s@nic.in, Office Tele:23061562 FExt.146,
Mobile:3871178714} and copy of the same must be endorsed to the technical authority mentioned below -

. Snri S.K. Jain. DC DIPP. Room No.428Udhyog Bhavan, New Delhi-110011

™~ - ¥rs faithfully
v voT . a
i g 1 ~ P o
e T S ST
T / “ly Foreign Trade Development Officer
oK Tele: 2306562/Fxt.265

Email:priva.ranjan@nic.in
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Department ot Industrial Poliev & Promotion
1TSW)

NC DMeeting dated 98/07:2014 - Cuase No. 16/08/80 (M/s TEMA India Limited )
{Advance Authorization No. 03107788306 dared 21.04.2014)

Firm may be asked to subne oz roliowing information:

L Information in wespect of SLNoo 304 3 & 11 of Standard Detficiency
Format-export

2. Denatled calewiztions for the guantty of Fin Tubes (impon ttems at SL
No. Lo 2 & 5 v surported by length and number of tubes n the expont
products.

3. Total requirenient of cach tmport item. export product wise. in u tabular

form

Norms committze may take a view
(S. K. Jain)

Development Officer

Norms Committee |
DIPP No.12:93:2014-TSW 109 dated 08072014
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TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DERPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION, ROOM No. 404. 4" Floor. UDYCG BHAWAN
NEW DELHI-110011 Website: htip #/hitp./idaft gov.in

+ No 01.80/050/001 77/ AM15/DES- /; W, Dated -"/2 L e v
.
To /
N M/sA1CEM Engineering Co. Pvt. Ltd.,

\ Mohanji Sunderji Road,
Raghunathnagar, Thane - 400604
{E-mail : icem@yvsnl.com )

Subject:- Ratification of Norms in respect of Advance Authorization No.0310779043 dated
22.04.2014 issued under Para 4.7 of HBP (Vol.I).

Meeting No. 08/15 Date:08.07.2014
Sir
Please refer to the above mentioned advance license forwarded by the RLA under their file No

03/94/040/00034/AM15 to this office for ratification of norms. It is requested to furnish information /
details only in respect of the point which has been tick marked below

Export Items

1. Mode! number. technical specification and specific quantity-both in terms of numbper (if anyi
and/or weight, of each export product {Appendix-33 of current HBP refers)

2. Detail technical note on manufacturing process including the relevant flow sheet.

3 Detail technical drawings with dimension of each expent product Catalcgue. if any. may aiso
be furnished

4 Weight of each Export Product

5. Weight of each of the imported and indigenous input. separately for each product. for the
purpose of material balancing. Net weight {Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with cdetails of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license if any. may alsc be indicated

import items

5 Information about the inputs required per unit of the resultant product as per SINo 1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7. Technical characteristics / part numbers. if any.
8 Assembly drawings / diagrams of the resultant product showing placement and exact use of

components in the export progucts{s)

9 Bifurcated guantities of components to be accounted for in the resultant product and the
requirement of components as spares
Raw Material / Consumables

10 Size and specification including grade, composition. range thickness etc. of the items
proposed tor import.

M Detailed calculation as to how the quantity of raw matenal proao\%i/fgr import has been




14

arrived at including the net weight of components to be manufaciured out of these imported
matertals. wastages claimed at each stage of manufacturing with complete justification and
supported by documentary evidence/drawings efc
Sheet layout diagram of the matenal indicating the wastage during blanking
Cross Sectional Diagram of export produci with calculation of raw material requirement and the
weight of the Cable in Kg. per Km Copy of relevant National / international Standard/ buyer's
data sheet may also be furnished,
Weight of steei. which requires imported welding material giving break-up of

. Steel Plates / Sheets upto 30 mm thickness.

IV

Steet Plates / Sheets more than 30 mm thickness and upto 70 mm thickness
Steel Plates / Sheets more than 70 mm thickness.
Others e g Flanges. Pipes. Tubes Bars / Rods. Castings / Forgings etc.

't is not clear from the details given in application for the Advance Authorization mentionec
above to whether it is a case of Physical exports or Deemed exports If the same is Deemed
Exports In case of deemed exports complete refevant information and documentary evidence
namely name of project authority. main contracter. sub-contractor. relevant para of FTP. PAC
etc. may be furnished. Further if the supply is against Invalidation letter to an EPCG licence.
the foliowing details may be provided:-

() EPCG licence number and date

(i CIF value of the licence.

(i1} Whether this licence was issued under Zero duty or 3 per cent Scheme.

(v} Custom duty saved amount.

() Products to be manufactured

{vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.

Any other information:

(N Separate quantities {in Nos. & Weight) of "Dish Ends’ "Cones & "Rolled Shell" in export

product at Sl No. 1.
(i) Quantities of export products in Nos. also in addition tc their weights.

Information in respect of SI No 3. 4 5 11 & 12 of Standard Deficiency Format. export

product wise.

Trhe information called for must be submitted within three weeks from the date of issue of this lettar
T-z information may be directly sent to. [Shri Parveen Sharma, DDG Norms Committee-l, Room No.
302. DGFT, Udyog Bhawan, New Delhi E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
tlobile: 3871178714] and copy of the same must be endorsed to the technical authority mentioned below

Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion, Room No.

428A, Udyog Bhawan, New Delhi-110011.

T

Yours taithfully.
g

Foreign Trade Development Officer
For Director General of Foreign Trade
Tel.:23061562 Ext. 265

c-mail: priva.ranian@nic.in

/. .?’//
(Priya Rarﬂan) G
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NC Meeting dated 08/07/2014 - Case No. 9/8/80 (M/s ICEM Engineering Company P,
Limited) (Advance Authorization No. 03168779043 dated 22.04.2014)

Firm mayv be asked to submit the following nformation:

1. Separate quantities { in Nos. & Weighty of "Dish Ends™. ~Cones™ &
“Rolled Shell™ in export product ar SI No. |

2. Quantities of export products in Nos. aigo i addition to their welghis.

Information in respect of SIL No. 3. 2. 5. 11 & 12 of Standard Deficiencs

Format-expaort product wise.

)

Norms committee may take a view

— T s e

(S. K. Jain)
Development Officer

Norms Committee 1
DPP N2 129572014-TSWili0 dated 08072014
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Oftice ol the \J)uc umem Commissioner
Micro Small & Medum Enterprises
MECHANICAL DIVISION

0 106)

14-ML

Subject: Rul'ﬂwtio 1 of Norms i respect Arrerait Parts against advance
authorization no 0710069630 DTD.25.01.2010 in respect of NM's Pranita Engg
Sofutions Pvt [td.

As per the reply and as per advance authorization no. 0710069086 Dt
[1.02.10 the norms may be fixed as tollows:-

‘ tot

. export | L after i
. - umit | 15% import | wastage
SL.NO ; EXP.PRODUCT | QTY  gtywt  Scrap | recovery ' allowed | % ?
\
PACKER I
1 D57459088200/20 1 50 ;2271 5550 i 4725 5996  20810%
‘ i A A
BRK'T BRACE BOTTOM L B ] ’
2 L575-52332-200/201 40 1876 5403 183692 . 202484 | 977.50%
l 1
BRACKET GEAR BOX MTG Y E
3 L575-52391-200/201 | 40 1432 2738 161755 176079 , 112929%
BRACKET I
4 L575-52393-200 320, 8252 0404 | 109.886 . 118138 | 133167% .
T - T "i
|
' BRACKET-HYDRAULIC i :
5 L579-51095-218 G0 3845 | 0538 _ 41161 44806 | 112829% -
BRACKET-HYDRAULIC | i
& L57G-51005-212 80 2842 0575 . 45895 - 48740 ' 1615.00%
_ BRACKET-RYDRAULIC . . : S i ;
7 . L579-51085-218 20 0792 05820 10543 _ 11335 | 133167%
\ i i
BRACKET-HYDRAULIC o o ‘
.8 1579-51095-224 i 20+ 108 0717 . 12188 13276 | 112829%
’ ___ _PLATECOVER ' ! _
9 D282-50280-260 1305 1071 ¢ 0.830 920251 1027 326 BSG.44%
_ _BRACKET __ . _ .
10 _D575-40237-200 | 7S50 - 187.9 . 1223 . 779604 _ 957451 ' 415.00%
|
BRACKETANGLE o« ‘
11 | L575-52881-200/201 | 40 2224 €821 191416 213354 | 859.44%
2 MAaFoawe ' - s |




.. DS574R0ss1200  trel . 238 G383 084405 405250 "HIS00n
087450652 200 B e _

FT'G. HINGE POINT SPLR 2

| LG7552439200201 50 | 279

(@3]

. BODYSTRAKE : .
A4 LET540102.209 27 52 3003 33

5 1572-51297200201 50 5115 15020, 581227 732383 133167

ATTACHEMENT ANGLE
ROOF

18 157253314-200201 50 2871 S806 248747 275457 B5G44%,
_ UBRACKET
___L575-54587-200201 30 3383 - 1140 28CT1 _ 32484 _ 85044% _
o BKi CONROD FWD o o o e

18 PIL575-52483-200:201 50 2177 5785 245885 267637 1126297
_ BKTGONRODAFT L

19 PIL575-52484-200/201 50 | 2009 , 5338 206.857 . 245956  112629%
EDGE BEAM BKT 3 - _ B : .
20 PIL575-53363-200:201 B0 - 1775 6744 | 288830 304378 | 181500%

FAIRING BRKT ! -
21 PIL575-55456-2030 30 7 2331 1 8938 227880 0 251192 a77.50%

LANDING UPPER - © 130 0 9828 0074 £185 17874 §5.00%
F574-50721-200 ¢ 201 ;

LANDING UPPER -

1 ‘ A = - =7 S NG
FE74-50132-260 { 201 130 . 1498 G015 12732 27710 85.00%

23

L ANDING MID UPPER - 130, 197 , 0082 9084 19793 8500%
F574-50133-200/ 201

24

LANDING TOP - 130
F574-50970-20001 7 20101

1345 , 0103 11436 24890 ' 8500%

25




100 2018 0202 17154 37335 8500%

LANDING TOP PAN - 2439
27 F574-50961-2¢001 130 0188 . 20728 45114 85O

LANDING TOP PAN -

F574-50968-202 ' 203 130 2843 0215 24188 52600 | 8500% _

%8 — S S
__ _LANDINGTOPR 140 2754 0197 23473 80957 8500%
28 F574-50967-20001 S S o

Phis issue with the approval of Director (NE)

S .
]

(K.S.Sedhi)
AD (ME)

Shri Priva Ranjan.FTDO. DGFT Udhvog Bhawan. New Delhi
Oio the DC (MSME} 'O note No 30{1066). 14-ME dated 19.08.2014




s :TC‘.D"“’ . .o
Oftice of the Development Commissioner

Micro Small & Medium Enterprises ~-
MECHANICAL DIVISION

S009-4H)20153-ME

Subject: Fixation of mput output adhoc norms under para +.7 of FTP against the
advance authorization no 0310743194 dated 29.07.2013 in respect of M/s Neo
wheels Iid.

As per the reply received. the {irm has completed the export with NIL wastage.
Hence, norms may be fixed on net to net basis with accountability clause and NIL
wastage.

This 1ssues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi)
Asst Dir (ME)

Shri Praveen Sharma: DDG. DGEFT Udhvog Bhawan

Oo the DC(MSME) TUO note no 30(94)/13-ME dated 13.08.14

\
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TIME BOUND
STANDARD DEFICIENCY LETTER
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft.gov.in

F.No.01/80/[Click here and type file header and sl no)/DES-I/ Dated :
To
M/s.
Subject:- Ratification of the norms in respect of Advance Licence No. dated
obtained under Para 4.7 of HBP (Vol.l).
Meeting No. - Date:
Shri,
Piease refer to the above mentioned advance license, forwarded by the RLA under their file
No. to this office for ratification of norms. The matter has been
considered by Norms Committee — |. It is requested to furnish information / details only in

respect of the point which has been tick marked below.
Export Items

1 Model number, technical specification and specific quantity-both in terms of number (if
any) and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

o) Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4. Weight of each Export Product.

55 Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7 Technical characteristics / part numbers, if any.
8. Assembly drawings / diagrams of the resultant product showing placement and exact use

of components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables




10. Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.

11.  Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc.

12.  Sheet layout diagram of the material indicating the wastage during blanking.

13.  Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National / international
Standard/ buyer’s data sheet may also be furnished.

14.  Weight of steel, which requires imported welding material, giving break-up of
i. Steel Plates / Sheets upto 30 mm thickness.
i. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
fii.  Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2, Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of Public
Notice No. 48 dated 14.11.2002.

2 It is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against Invalidation letter to an EPCG licence, the following details
may be provided:-

(N EPCG licence number and date.
(ii CIF value of the licence.

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.

(iv) Custom duty saved amount.

(V) Products to be manufactured.

(vi

vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
4. Any other information:

5. The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.:
23061562/ext.146, Mobile: 9871178714] and copy of the same must be endorsed to the technical
authority mentioned below:

t 1.  Shri K.K. Tiwari,. l.A., Department of Heavy Industry, Room No. 476, Udyog
Bhawan, New Delhi 110011.
2.  Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion,
Room No. 428A, Udyog Bhawan, New Delhi-110011.
Sh. K.K. Funda, Asstt. Director, DC (MSME), 7" Floor Nirman Bhawan, New Delhi.
Ms. Asha Nangia, Addl. Director. D/o Information & Technology, CGO, Complex, N.D.
Shri A.K. Aggarwal, Jt.l.A., D/o C&PC , Shastri Bhavan, New Delhi

Cilez G

Yours faithfully,

(Priya Ranjan)

FOREIGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FOREIGN TRADE
Tel: 011-23061562/Ext.265

E-mail: priva.ranjan@nic.in
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